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THE DEPUTY CHAIRMAN: Mr. Minister,
what they are trying to say and what I have
understood is this. This law is good. You are
trying to protect the interests of labour. But the
interests of labour cannot be protected if they go
beyond the continental shelf, if they go beyond
200 miles in the open sea. Secondly, what Mr.
Jibon Roy says in the absence of a law
protecting the rights of members, you cannot
use this law effectively because then again the
dispute will be there. As Mr. Fernandes says,
we have signed the Law of the Seas. We are a
signatory to the United Nations Convention of
1995. You can go to the United Nations to get
this extension to us. He is only adding to your
efforts.

SHRI M. THAMBIDURALI: Madam, I share the
concerns of the Members. First, I want to make it
clear that not only in the territorial waters, if you
go outside also, then those ships which are
coming to our sea-shore, they have every right to
give a complaint to the concerned person
operating at the sea-bed. It is not necessary for
us to go into the sea and make the complaints.
The member-ships when they are coming to any
port which we have signed there, they can give
that complaint. Based on that, they can give the
complaint. We have the right to take action. That
provision is there. Therefore, I assure the Members
that whatever other suggestions they have given,
we will definitely consider them. I request the
Members to pass the Bill.

THE DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the Merchant
Shipping Act, 1958, be taken into
consideration."

The motion was adopted

THE DEPUTY CHAIRMAN: Nowwe. shall
take up clause-by-clause consideration of the
Bill.

Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI N. THAMBI DURAI: Madam, I
move:

That the Bill be passed.
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The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: Mr. Thambi
Durai, congratulations! This is the first Bill you
have piloted and got i! passed.

SHRI N. THAMBI DURAI: Yesterday also
you have been allowed me to move one and it
was passed.

THE DEPUTY CHAIRMAN: It was passed
yesterday! Good, you are a successful Now, we
will take up the Railways. Why the train is
'sitting' behind? He came before lime!

MOTION RE: 'STATUS PAPER ON
RAILWAYS: SOME ISSUES AND OPTIONS'
AND

THE BUDGET (RAILWAYS), 1998-99

THE MINISTER OF RAILWAYS (SHRI
NITISH KUMAR): Madam, I beg to move:

"That the Status Paper on Railways: Some
Issues and Options laid on the Table of the
House on 28th May, 1998, be taken into
consideration."

The Vice-Chairman, Shri John F. Ffernandes in
the Chair

SHRI S.B. CHAVAN (Mahrashtra): Mr.
Vice-Chairman, Sir, I am very happy that the
Railway Ministry has made sincere efforts in
bringing before the House some very
important aspects of the working of the Railway
Ministry in a paper which shows both the plus
points and the minus points and some points on
which the Railway Ministry itself feels very much
concerned.

Sir, I think this kind of a document which has
been given to us, the Status Paper on Railways:
Some Issues and Options, I wish we had more
time to go through all the issues which have been
raised. There are some issues which I can
certainly take up as major issues which I consider
are very important and which, according to me
are going to help the Railway Ministry
considerably. While presenting this Paper, I am
quite sure, the hon. Minister must have gone
through all the aspects of the issues together with
the Budget for 1998-99.1 do not know if both the
things are taken together. Am I right? The Status
Paper as well as the Budget
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are going to be taken up together and that is why,
while considering the Budget, I was really
surprised that \\ is not in the format in which the
Budget is normally presented to the House. It is in
a different manner. In a descriptive format he
has given all the aspects of the question. But,
one disturbing aspect is, he has made a
conscious.effort to raise about Rs. 450 crores
within six months. This is June. Whatever
effort has been made on raising this Rs. 4S50
crores, it is on passenger fare. This is going to
fetch about Rs. 900 crores for the whole year. I
hope, I am right. The hon. Minister does not say
either way!

So, I take that my assumption is correct that the
entire amount is going to be of the order of Rs.
900 crores. He has not made any effort to raise
tariff on freight. The reasons given, according
to me, are not very convincing.

I can understand his anxiety and correctly so.
Had if been an increase in the tariff on freight
traffic, it was bound to have a cascading effect and
thereby it would have added up to the spiralling
prices and every hon. Member of this House will
agree with this kind of an approach that
cascading effect has to be avoided at any cost.

But the kind of arithmetics that he has put forth
requires to be gone into because most of the
money, which he has been able to save,
becomes the pensionary charges for which
money has been provided and which comes to
almost Rs. 4000 crores. Now, the age of
retirement has been raised from 58 years to 60
years. That is why immediate spending of that
amount of money will not be required. So, the
kind of saving that is available there has been
diverted for some other purposes by him. I am
sure that almost more than Rs. 1200 crores are
going to be available and that money could have
been utilised, saving the passengers from
paying the larger amount of fare. If it was
possible, it could have been done. I can
understand his anxiety. Sir, it is a correct
proposition that we have to understand the
magnitude of the problem which the railway is
facing. It is the second largest network in the
world. The figures given in Chapter-I of the
Status Paper on Indian Railways elearly show
that their route kilometres come to 62,729,
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electrified route kilometres come to 13517, for
locomotives they have given the number,
wagons, 2,72,127, coaches, 33,849, number of
stations, 6,984, etc. Another very relevant figure
which, in fact, needs to be looked into is the
number of staff. The number of staff is
15,83,600 and the amount which is earned is Rs.
16,668 crores are freight revenue and Rs.
6,633 crores as passenger revenue during 1996-
97. So, it comes to about Rs. 23,000 crores a year.
The amount spent on staff comes to Rs. 10,515.
The amount spent on fuel comes to Rs. 1,377
crores. The other things have not been referred
to. But the fact remains that this amount of staff
cost comes to more than 50 per cent and if you take
into account the pensionary charges and oher
benefits like increased TA/ DA, then it comes to
56 per cent of the total expenditure that has been
booked. So, this 56 per cent seems to be on the
high side if the tptal expenditure on operational
purposes are considered of a particular order. If
the staff charges are going to be 56 per cent, it
clearly shows that there is tremendous amount of
scope for bringing about economy and we should
try to see as to how far we can succeed. I am not in
favour retrenchment of a large number of
workers. But, at the same time you can adjust
workers in such a fashion that it does not lead to
retrenchment. You can avoid new recruitment in
different areas and the staff which is considered
surplus can be absorbed in different Departments
where new recruitment is required. You can
give them the necessary training, if required, and
absorb them in other sections. But, by any
standards, 56 seems to be on the high side. This is
the first point which the hon. Minister has to
look into. If you see the achievements given on
page four and if we consider 1950-51 as 100,
then passenger kilometres come to 468,
coaches, 229, and wagon, 257. These two
figures are very important. It has been stated,
"Whereas the index of inputs cost has risen by 16
times, the freight rates have gone up by only 10
times and passenger fares only by seven limes."

This is a different kind of interpretation they
have put in. The wagons which are availble are in
short supply. The condition of wagons is also not
good; much more deplorable is the condition of
coaches. To travel in a railway coach has
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become a matter of great shame for all of us.
We have been able to travel in some foreign
trains and really.

We did not feel we were travelling about
300 Kms. or 400 Kms. and with great comfort
within 3 or 3-1/2 hours we were able to reach
our destination. There is no rush as we find
when we go to our railway stations. Unlike here,
where the people just hurry in, railway station
is a sight to be seen there. Here, everybody is
trying to push each other and the way they are
travelling, in spite of the fact that the railway
fares have gone up, I do not think that you can
possibly take any credit for giving good service.
There is no service. You are increasing the fares
and you are increasing all other charges but at
the same time, you are not providing the number
of coaches which are required. So, you look into
this aspect and try to see that for comfortable
travelling, you provide the required number of
coaches. Sir, indigenously we have been able
to put up factories for manufacturing coaches
and wagons. Why is it that we have not been
able to fully utilise the capacity and why are
we diverting some of the orders specially in
the case of wagons to other parties. This is a
general complaint I have been receiving
especially from the people coming from West
Bengal. They have been complaining that the
capacity is not fully utilised. You are placing
orders on the other wagon manufacturing
people, who, in fact, do not have that kind of a
capacity. It is a matter of grave concern to all of
us. My request to the hon. Minister will be,
looking into the projection of the traffic, the
coaches will have to be increased, facilities will
have to be increased and outdated and aged
wagons and coaches should be discarded as
early as possible. You are utilising all these
wagons and coaches for a number of years at
the cost of the travelling public. My request to
you will be, kindly look into the matter
seriously and try to provide convenient coaches,
if not comfortable coaches, which can be
considered as something reasonable.

Now, I will turn to the financing of the
Railway Plan. This is the most important aspect
which we have to go into thoroughly. There was
a meeting which was called sometime back by
your predecessor and he wanted all the
Members of the Committee to support his effort
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for getting greater budgetary allocation. I can
well understand his problem. If you go through
the chart on page 7 of the Status Paper, you
will know from where the money is raised. The
money is raised through internal resources,
through market borrowings and through capital
from the General Exchequer. If you see the
Eighth Five Year Plan, the details of which are
given on page 8, you will find that the total
amount comes to Rs. 18,830 crores which forms
58% of the internal resources. While the total
amount raised in the market-Indian Railways
Finance Corporation (IRFC), O.Y.W. and
BOLT, through which you tried to raise the
resources during the Eighth Five Year Plan-
comes to Rs. 6,616 crores which is almost 71 %
of the total, the Budgetary support is Rs. 7,311
crores.

I can well understand the difficulty of the
Railway Ministry. But, I have to get information
on one point. I have not been able to understand
why you are trying to bracket all these three.
Bracketing all the three gives completely a
wrong picture. The average cost of market
borrowing is high, and at the same time there
is a repayment obligation also. In the case of
the Indian Railway Finance Corporation it is
understandable because there is a burden. But,
in the case of OYW and BOLT it is not
understandable. I do not know whether you have
an MOU with these organizations. Has any
counter-guarantee been given by the
Government while raising resources? Why are
you trying to bracket them with the Indian
Railway Finance Corporation? If they are
separated, then I think, that the burden which
you arc showing at page 9 is not correct. If there
is a counter-guarantee or if you have some kind
of understanding with them, then it is a different
matter. But, I would like to have an explanation
on this point. So far as the repayment is
concerned in 1987-88 you had to pay Rs. 25
crores. But, now in 1988-89 it has gone up to
Rs. 2,992 crores. I do not think that there is
anything seriously wrong so long as this amount
of money which you have raised by way of
market borrowings is used for the proper
purpose. If it gives you results, if you can
complete railway projects which, in fact, would
have lingered for five years, if you are to
complete them within two years time, then you
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save three years' extra expenditure and get extra
income. So, in fact, there should be no cause for
any concern that you have to pay back. Certainly
you have to pay back. Even big industrial houses
also have been taking money through market
borrowings. They are right to raise that money and
pay it back after the entire money has been put to a
proper use. But, if you have a project which in the
beginning had been contemplated for completion
in five years and if it subsequently takes 10 years
or 15 years then, of course, nobody can help
you. This money is to be used for that purpose,
that is, for completing the projects which are in an
advanced stage. But, if it is thinly spread, then
again the same problem is bound to be there. In
the market borrowings also if the projects are not
completed in time, then it is not going to help
you at all. How this money has been used, is a
pertinent question. I would like to have an
explanation from the hon. Minister on this point.
Let him explain how this money has been utilised,
if it has been used as in the case of the Konkan
Railway, I can understand. The Konkan Railway is
a corporation. They have been able to raise
money and complete the project in time. That is
why we can be proud of this project. Then, there
are a number of projects which you started 10
years back, 15 years back, or 20 years back, and
they are still going on. I can understand some of
the hon. Ministers starting railway lines in their
own areas. There is nothing wrong in it. After all
we are all human beings. And being human
beings the temptation is always there. When the
Minister belongs to Bihar, he is bound to do
something for Bihar. He is also bound to do
something for his constituency. But, it should not
be at the cost of other areas. Because of better
reaction in Orissa, Tamil Nadu and Kerala, the
govt, was forced to announced some projects with
substantial provisions in these areas which
according to me is a novel feature. Therefore,
immediate attention had to be paid towards Orissa,
Tamil Nadu and Kerala. It is a very sorry state of
affairs that you have not given sufficient thought for
taking up new railway lines in these areas. In the
status paper the projects which have taken more
than the stipulated time should have also been
indicated. Then, do you have any master plan for the
entire
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country? Strategic lines are required. For
market purposes certain important market
places have to be connected.

Do you have such a Master Plan? In the case of
roads, I am sure, they have got a Master Plan with
them for the next 15 to 20 years. If any revision is
required, it is reflected in the budget that year. Have
a Master Plan for Railways also. Indicate the
railway lines in it. It should not be that I am asking
something and you are trying to grant me
something. That sort of a situation has to be
avoided. It should be there in your perspective
outlook for another 15-20 years. That Master
Plan should be provided and in that if the railway
line proposals are fitted in, there is nothing to
complain about. But according to me it is all ad
hoc. Everything is ad hoc. The Railway Minister
is pleased to sanction this line or that line
without any rational thinking.

I have seen a number of projects where
Bhumi Pujans have been done twice or thrice. The
foundation stones are lying there, big pillars are
there. But hardly any work has been done. This is
the situation in which we are going to run this
kind of railway line. We are taking pride that ours is
the second biggest network in the entire world.
This is not a thing about which you can be proud
of. That is why my request to you is, plan in such
a manner that you should be able to fit in the
entire Master Plan. That is my outlook of the
Railways.

If some departure, ie. five per cent, two per
cent, is there, I can understand it; not a hundred per
cent. What is being done is just an ad hoc thing.
You are pleased to do certain things. A large
number of missing links are there. Short areas are
taken up without showing the forward or backward
linkages. But the forward line is not there, the
backward line is not there, it is standing in
between. What is the idea? What for you have
started that line, nobody is able to understand. Now,
I understand that there is a railway line from Beed
to Ahmednagar. That is a totally isolated one. I
heard that the line goes up to Kalyan and from
Kalyan there is an alternate route to Bombay. A
further line is not provided for. This Beed Nagar
line where the Bhumi Pujan was done, I do not
understand why it was done. Unfortunately, I
had to be
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present there. I was present there and I could see
the predicament of the Railway Minister. He had
to say that though this was done before, he will see
to it that the work is started this time.

DR. BIPLAB DASGUPTA (West Bengal):
Where was this secular pujan done?

SHRI SB. CHAVAN: It was done in Beed “in
Maharashtra State I was there twice. Nobody could
understand why the Bhumi Punjan was going on.
The surprising aspect of the whole thing is that in
this year 1998-99 not a pie has been provided for
this. You owe some explanation to this House.
Whosoever the Minister may be, it is totally
irrelevant, so long as it is the commitment of the
Railways. If y ou have started the work and if you do
not provide even a pie for that kind of project, then
what is the idea of having a Bhumi Pujan and tom-
tomming the whole thing that we have been able
to serve such a backward area? This is a very
important area from where you get an alternate
route. For that also nobody seems to have any
kind of definite idea and definite approach about
the whole thing. So, my request to you is, Sir,
please look into these aspects and try to find out
as to how far you have been able to provide very
important links from the national point of view.
Unfotunately, there are ' areas in an advanced State
which are backward.

The Marathwada region of ex-Hyderabad area
is a backward area. You must have seen this
morning. [ do not know whether you were present.
There was a demand for a separate Telengana
state. There is a demand for a separate
Vidarbha state. I am totally opposed to this idea of
separate States. At the same time, the demand is
arising because there has not been a proper
development of these areas. In spite of the fact
that this area had been with the advanced areas,
the advanced areas are still not looking to their
new brothers in such a manner that there is
equitable distribution and equitable development
of the entire area. You would be surprised to
know that neither a national highway nor a
railway line was there for fifty years. We have
been shouting. Ultimately, after a long time, a
railway line was constructed.
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Sir, one has to see these things for himself.
Then only one can understand. I think it should be
made compulsory that the Railway Minister should
not travel by plane. He should always go by train;
that too, in second class, so that he is able to
understand things. He should not announce
beforehand. Do not announce beforehand that
you are going to travel by such and such train. If
you travel by train, you would be able to see as to
what problems the travelling public are facing and
what facilities are available to the
passengers.

DR. BIPLAB DASGUPTA: He should travel
without announcing.

SHRI S.B.CHAVAN: Nobody would allow
him. Not knowing that he is the Railway
Minister, they would not allow him to enter the
compartment.

Anyway, My only request is that there are
certain areas which deserve to be carefully
looked into. Now, we have development Boards in
respect of certain backward areas of
Maharashtra state. A Presidential Order was
issued. The whole purpose was that the
Governor of the concerned State should take
proper care and see that the backlog in respect of
the development of these backward areas is
removed. At least, in the case of Maharashtra, we
have three Development Boards; for
Vidarbha, Marathwada and the rest of
Maharashtra. It becomes the responsibility of the
Govemor to see chat proper attention is paid to the
development of the backward region.

Apart from the responsibility of the
Governor, my request to the Ministries at the
Centre would be this. Since the Presidential
Order is there, it means, the Government of India
has also accepted that these are backward areas and
that these backward areas need to be served.
Therefore, every Ministry at the Centre should have
a proper approach to this problem and see that
proper railway and other facilities arc provided in
these areas.

May I tell vou another instance relating to my
own district? I have been pleading for this railway
line lor the last twenty-five years, if not forty
years. [ have been pleading all these years. I have
been pleading for this railway line not becuase of
any local consideration. There
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is a thermal power plant at Parli Vaijnath. For that
you require transport of coal from Karimnagar
district. The entire coal has to be brought via
Vikarabad, which means, double the distance. I
have been requesting even the Electricity Board.
It would be an economic proposition for the
Electricity Board to invest money in this area and
see that this shortest railway line is constructed.
But neither the Railways nor the State
Electricity Board is looking into the matter to see
that there is quick transport of coal and other
materials from different areas.

Sir, in the Vidarbha area, we produce a huge
quantity of cement. Cement is there. Cotton bales
are there. We also have foodgrains in good quantity.
You would be able to supply coal through this
loopline even up to Nasik. I have been told that it
is the Board which is going to do it. Different
dates have been given for the completion of this
line. This year also, the hon. Minister, in his
speech, mentioned that the Adilabad-Mudkhed
line would be completed this year. But he is
equally vague. He does not give any date. Earlier,
it was said '1997"; then, '1998'. This year, again,
the Minister is equally vague. He says: '1998-99'.
It could be any date. But let me be assured that,
at least, in 1998-99, you would complete this
line so that you are able to transport coal from the
nearest area.

Iam sorry I have gone to the other aspect of the
question.

SHRI RAM NAIK: What did you say? Parli
Vaijnath?

SHRI SB. CHAVAN: Parli Vaijnath.
SHRI RAM NAIK: Mudkhed?

SHRI SB. CHAVAN: Mudkhed is different.
The Mudkhed-Adilabad line will be connecting the
main line from Hyderabad to Delhi. That is the area
which gets connected. It is the shortest distance
for bringing coal.

Singareni Colliery is the main colliery from
which we are getting coal. Wardha valley is also
going to provide coal to this thermal power
station. That is why this is a very important line.
Somehow or other this did not get the kind of
priority which, in fact, was called for. I do not
know the private agency to which this work has
been given. It has lagged behind. I request
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you kindly to see that this line is completed in
time.

Another important issue is about the sources of
revenue which, in fact, are necessary to be
examined. I have not been able to understand and
appreciate why it is that you are shy of raising the
market borrowing. Why should you be afraid of
raising the market borrowing? You have given the
total amount right from Rs. 25 crores to Rs. 2,600
crores in 1998-99. You are bound to pay back.

The money that you raised from the market will
have to be paid back. So long as this money is
properly utilised, 1 do not find any reason why
the Railways should Unnecessarily fight shy of
raising the money. That does not mean that we
are not going to support you so far as the
budgetary support of the Government is
concerned.

I do not know whether the Railway Ministry
will be able to satisfy the House about its
perception of the extra loading capacity. This is
also another area which needs to be gone into
deeply. Every year you say, "20 million tonnes
more." Every year you are adding 20 million
tonnes. Why can't you give us the exact capacity,
your maximum capacity and the percentage
being utilised out of that for that kind of a
purpose? A 5 per cent increase in the passengers
and 20 million tonnes increase in the freight—
these are the two yardsticks you have given us. I
want to understand from you, with the available
wagons, the total capacity, how much you should
be able to do and how much you are actually
doing. That will give us an idea in terms of
percentage, in what percentage you are trying
to achieve your targets.

Another issue about which we feel rather
disturbed is about the railway accidents. The
convenient way in which you try to give us your
figures is in terms of percentage. Percentage is all
right, but percentage is not going to satisfy
anyone.

Another anomaly which has been pointed out
by the hon. Minister of Railways is about law
and order which is supposed to be the
responsiblity of the State Government
concerned. The Railway Protection Force is
supposed to be in charge of looking after the
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property of the Railways. So, there is a dichotomy
in the administration. Because of this confusion, if the
State Governments are ready to take over the
responsibility, you have to give the entire
responsibility to the State Governments or you have
to handle the whole thing yourself. You will have
to sit with the % State Governments and try to find
out the exact difficulties and why you are not able to
take immediate action on the gangs which are e,
operating. I am sure, coming from Bihar, you must
be aware of the gangs operating on diffement
routes.

That is also another study, which the hon.
Minister should himself conduct.

SHRI N1TISH KUMAR: I think, you are a
ware of it. You were Home Minister of the
country for a long time.

SHRI SB CHAVAN: I had been Home Minister
of the country, but the Home Ministry does not control
the law and order in the States. I hope you are aware of
it. Though I was in charge, this is a point which, in fact,
is bothering me. Becuase of the dual charge, nobody
seems to be responsible. Regular gangs are operating.
You will be surprised to know, when I left the Chief
Ministership, I used to travel by second class having
my own bag with me. There were some friends, who
were trying to take that bag. « I said: No, I will carry
my bag. Somebody must be interested in seeing as to
what was there in the bag. Since I was not handing
over the bag, they might have felt that there must
be something valuable in it. I had a meeting in
Sholapur. There were papers and a shaving kit. There
was no money in it. But, even that bag was snatched
by some of the robbers from the first class
compartment. This is the situation. Regular gangs are
operating and we are just helpless in the matter. The
State Government says you are responsible, and you
say, the State Government is responsible. In this way
gangs are merrily operating. Regularly passengers are
handed over from one gangs to another at particular
stations saying, "that man has not that much amount of
money. I have not succeeded. I hand him over to you."
This is the real situation. I am not trying to over-play or
over-emphasise any aspect of it. These are realities of
life which you withness while travelling by the
railways.
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Since we travel quite often, we know what
happens in each train every time we travel by it.

There is one thing more which, I have been
trying to understand. What exactly was the
reason for the freight revenue not increasing? This
is a matter of a very minute study. I have a figure
with me given by you, which clearly shows that
the freight, which was carried by the railways in
1950-51 was 89 per cent, in 1996-97 has come
down to 40 per cent. From 69 per cent it has
come back to 40 per cent. And passenger traffic
also, which was 80 per cent in 1950-51., has now
come down to 20 per cent. So, it is a matter of
great concern so far as the Railway administration
is concerned. It is not so simple as you are trying
to explain away that if you were to increase the
freight charges, the traffic gets diverted. That is
not the only reason. There are a number of other
factors also, which need to be looked into. See
the way services are given by trucks. They carry
the goods to the destination right up to the door of
the customer and there is no pilferage. But, in the
case of the railways this is the usual thing. You
will find that the luggage which is sent even by
the Railways, has no guarantee. It is most likely
to be pilfered. The pilferage is on such a big scale
that it requires an indepth study. My request to you
will be to appoint a study group consisting of
experts of international repute, who should be
able to understand and study the problem
objectively. This is a very disturbing thing. If it
has come down from 89 per cent to 40 per cent,
then, of course, there is something basically
wrong with our administration. So, appoint
someone, who is having an international repute
and also have representatives of the Railways,
Transport Ministry and the Finance Ministry and
make a thorough study and go at the root of the
problem as to why this freight is getting diverted
to the road traffic which, in fact, is an additional
burden on the scarce resources that we have.

I have got the figures which have been given by
you. This shows how much we are wasting in
terms of diesel which is being utilised for that
kind of purpose. In fact, Railways are more energy
efficient compared to roads. They are almost four
times more economical in land use, in terms of
social costs, in terms of
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environmental damage becuase they are more
environmental friendly. It has been estimated that
if financial inputs are consciously increased in
favour of rail more to secure a reveral of 40:60,
saving on diesel alone at the present level will be
about Rs. 5,330 crores of foreign exchange per
annum. So, this is the saving on diesel which is a
scarce resource. But somehow no body is in
favour of sending their goods by rail. You have
to go deep into the matter and try to find out as to
why things are happening in that fashion. I have
mentioned two or three points on your ‘Status
Paper. 1 have mentioned some important
aspects.

Now, I will tum to some of the railway lines
which I have in view. Your colleague, the hon.
Minister of State for Railways is aware of the
point that I have been raising in almost every
meeting. That is about the Division which has
been established at Nanded some ten years
back. Thereafter circles have been created,
Divisions have been created, they are fully
equipped and they are fully operating. This is the
only Division in which the staff is, at
Secunderabad. They are supposed to work for
Nanded Division. They are trying their level best
to transfer the staff. Neither they are
succeeding in transferring the staff nor are they
succeeding in recruiting the staff. So, this is the
predicament in which we are living in. Why are
you not able to make this Division operational
and see that all decisions are taken at the
Division level? According to my information,
this Division is the only Division where
decisions are not being taken and they are
referred to the higher authorities at
Secumdrabad. That is why delays are bound to
occur. No facilities are available there. You have to
provide the Divisional buildings. You have the
of provide the staff quarters. You have to provide
all the equipment. You have acquired almost 100
to 150 acres of land. But nothing seems to be
happening. I have seen that there is a small
dispensary which has been constructed by the
Railways. But it is laying idle. There is no
doctor. There is no nurse. If employees fall sick
they are not able to have any kind of facility in
this small dispensary at Nanded. These make this
Nanded dispensary fully operational and make it
park of control circle at Mumbai.
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Please take up Nanded to Akola line because it
has to be connected up to Delhi. This was a
metre-gauge line. Now, this metre gauge has
been snapped from Puma to Mudkhed. Further line
from Mudkhed to Hyderabad will have to be
constructed. This is the missing link. It has not
yet been constructed. My request to you will be,
please take up this line on a priori*' basis. This
is the missing link.

Another thing is there is a small piece of line
from Karimnagar to Nizamabad. You have started
some work. But I do not know about the shape
of this work. This line has been sanctioned.
Please let me know what kind, of progress has
been made. If it is going'to be completed well in
time, then, I would request you to kindly extend
this line up to Udgir in Latur district. In the
Narided. district there is a place called
Deghloo*. This line should be constructed from
Nizamabad-Deghloor to Udgir so that it is
connected with the main line which goes from
Parli Vaijynath to Vikarabad. My request will be
to connect Latur Road to Nanded and Parli to
Nanded so that this Division becomes
operational.

Having created a division, you have not
connected all these lines up to that area. So, the
connecting of all these places is very
necessary. One or two things more, and I have
done, Sir. Now I come to the condition of
coaches in which the public has to travel, ft fact,
our Railways have started very late. That is why
they say that you can just have only nine coachs
and not more. Actually, the sanction! 1 capacity is
twelve coaches, and somethimes, sixteen
coaches. But they say that a platform is not able to
take up so many coaches and that is why, they are
trying to restrict the number to nine. The Konkan
Railway was started late. They agitated over the
matter and the whole thing has been sanctioned.
Now they are able to take there railway line up to
VT and they get all the facilities. They are asking
our railways to stop your train at Kurla. Our
request is that instead of Kurla, we would like to
go up to VT. All the platforms and other facilities
should be provided as early as possible. Now,
since the hon. Minister of State for Railways is
from that area, I am sure that he will look into the
matter and will see to it that all these drawbacks,
which need to be attended to, will be
immediately
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attended to by him, and he will see to it that
these backward areas do not suffer merely
because they are coming late. We are late in
coming to Mumbai. But we should not be
penalised on that count. This area is totally cut
off and my request to you will be, try to connect
Nanded with Pune. Pune is still far off from us.
We have to go either via Kalyan or by a goods
train. Kindly run a new train on that line--
express or passenger-which should be able to
go up to Pune, where a large number of offices
are located, and we should be able to take full
advantage of the new railway line.

I think, these were some of the points which
I thought 1 should make a mention. I will request
the hon. Minister to anwer some of the points
while giving his reply to the debate. Thank you.

PROF. RAM KAPSE (Maharashtra): Mr.
Vice-Chairman, Sir, the-Status Paper on the
Railways—Some Issues and Options — was
presented a few days ago and the Railway
Budget is also before us. I would congratulate
the Railway Minister for presenting the-Status
Paper at a proper time. Such an exercise was
done eight years before by Shir George
Fernandes. But the problem was that, that
Status Paper was never debated, was never
discussed and enough attention was not given
to that Status Paper. Luckily, this time, the
Status Paper came at a proper time. We could

go through it, and immediately, the Railway
Budget also followed. We can study both
together, and therefore, we are happy about the
Status Paper and the Budget. Already, a debate
has been started about the Status Paper, and in
the light of the Status Paper, the Budget also
can be discussed. This gives a new insight to
the people. One question which has been posed
by the Status Paper is whether the Railways
should be treated as a commercial enterprise
or a public utility. My reply to this question is,
it is both—commercial enterprise as well as
public utility. Both the functions are combined
in one organisation which is the second largest
organisation in the world under a single
management. They have to fulfil both the
expectations. This is a commercial enterprise.
So, they have to run the Railways commercially.
But, at the same time, if they neglect the public
utility part of it, nobody is going to accept it
hecause the Railways have grown in that
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manner. The institution itself has grown in such
a manner that we expect many things from the
Railways by way of Public utility. We can take
some example. As far as national integrity is
concerned, the Railways have a role to play.
As far as defence purpose is concerned, the
Railways have a part to play. We have to take
into consideration the Railways as a very
beneficial organisation for all these matters. So,
we cannot say that this is not a public utility.
This is only a commercial institution. But while
trying to fulfil both the expectations, the
Railways are failing in both ways. It has failed
as a commercial enterprise because it is not run
on commercial lines and the progress made by
it is very slow. Many a time, the working of the
Railways is as if it is a Government
Department.

This is not expected of the Railways. So, it
should be commercially viable everytime, and
at the same time, the public utility part also
should be taken into account. But there are
many public aspirations from the Railways and
the Railways fall short of their expectations in
that respect also. Therefore, passengers are
dissatisfied, most of the Members of Parliament
are dissatisfied, and at the same time, experts
are also dissatisfied becuase of this dual
responsibility. Now, there was a mention by
Shri S.B. Chavan Ji about the borrowings by
the Railways. His question was: "Why are you
shy of public borrowings? Big industrial houses
also do the same." But I would like to clarify
that the big industrial houses when they borrow,
they can earn much more by way of those
borrowings because nobody is going to obstruct
them. Here, after they borrow, if there is a hike
in passenger fare, naturally, there will be
objection by the public and they have to manage.
This is a monopoly and we will have to see to
it that common man's interests are protected.
So, both ways, the Railways have a
disadvantage and we should also take that into
account. There are many social obligations
which the Railways have to discharge. In the
Status Paper, all those social obligations have
been given, and I would like to read out some
of them. I would request the Members to help
the Railways because there are so many social
obligations which they are discharging. Indian
Railways discharge social obligations in the
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form of loss on transport of essential
commodities carried at lower rates, below costs;
loss on passengers and other coaching services,
loss on uneconomic branch lines; loss on new
lines opened for traffic in the last fifteen years,
including the Calcutta Metro and the Konkan
Railways. These are the recent happenings.
Then freight concession to the North-Eastern
States, security patrolling and fifty per cent of the
cost of maintaining the Government Railway
Police for maintenance of law and order in the
operation of the Railways even though it lies
totally in the domain of responsibility of the
State Government.

4pP.M.

These are social obligations which are
discharged by the Railways. How are we going to
compensate the Railways for these social
obligations? There is a novel suggestion by one
Mr. Y.P. Anand who was an ex-Chairman of the
Railway Board, and he had suggested that
whatever amount the Railways has to spend for
these social obligations, compensation should be
paid by the Central Government to the Railways
for this purpose becuase, in a way, they are
following the public utility expectation of the
Central Government and of the public. So, I
support the suggestion of Mr. Y.P. Anand about
the compensations to be given to the Railways
for the social obligations that they are performing. I
support it, and I request all the Members to
support it. How much is the component? Almost
2000 crores of rupees are spent on this and the
Railways deserves compensation in this matter
and I request that the Central Government should
look into the matter.

Then, every year whatever capital support
from the General Exchequer was given to the
Railways, that is dwindling. It is coming down.
‘We can study the Fifth Plan and the Eighth Plan and
we can know for ourselves that it is dwindling.
So, in the given circumstances, this compensation
is a must and I support this idea.

I congratulate the Railway Ministry for this
Budget also. One thing is certain, they have
taken a very bold step of making a reduction in
cross subsidisation of passenger traffic by
freight. The freight share in 1950-51 was 89 per
cent. I agree with Shankarraoji that there is
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not only one reason as to why this share has
come down. It has come down to 40 per cent.
There is not only one reason. But, at the same
time, the main reason is that because of this cross
subsidisation between freight charges and
passenger fares, every year we went on giving
this cross subsidy and ultimately the Railways
suffered, as far as the freight is concemed So, this
is after a very long duration that the Railway
Minister has taken a very bold step, and the
Railways have reduced this cross subsidy. This
reduction we should welcome because slowly if
the freight is on the increase, many
achievements can be done. Railways have a
special eco-friendly nature and we should
support the Railways, as far as these things are
concerned. And there are many other things for
which the Railways need consideration. On
page 12 it is stated:

"Favourable  characteristics  of  rail
transportation are given. Railways are more than
six times as energy efficient as the roads. They
are almost four times more economical in land
use. Social costs in terms of environmental
damage, degradation are significantly lower for
rails vis a vis roads. Rail construction costs are
approximately six times lower than roads for
comparable levels of traffic. Rail is the only
major transport more capable of using any form of
primary energy."

For these reasons, in transport sector if
anybody is to be promoted, the Railways are to be
promoted, and for that Railways should be helped.
And if, because of stoppage or reduction in this
cross subsidisation, the Railways eatns more and
spends more, then it will be in the national
interest. In other words, the Budget is anti-
inflationary because of this, and that also I
welcome.

There is a hike in passenger fares. I think it is
effected after three years. In every year when the
Budget was presented, there was the fear of
general elections. Probably, this is the first time
that the Railway Minister is not afraid of any
general elections. Some hike in passenger fares
has been made. I will, of course, request him to
give concessions, wherever they are possible,
especially in the case of suburban season ticket
where he should definitely think of some
concession, at the time of his reply to the
debate. But, at the same time, primary



265  The Budget

expectations of the commuters should be taken
care of. The first primary expectation is that the
late running of trains should be stopped. They
should start in time and they should reach their
destination in time. Another point is about safety.
When we travel by the railways we are not safe.
As the hon. Minister comes from Bihar, he
knows it better. So, passenger safety should be
taken care of. As far as cleanliness in the
railway stations and the trains is concerned, it
should be taken care of. Then comes the
maintenance of trains and the provision of good
food Today he had announced that as far as food is
concerned, more facilities would be provided.
That should be done. At the same time, water
should be provided at every railway station. My
request is that he should act immediately in some
matters. One is track renewal. If it is not done at
the proper time, it is the people who will ultimately
suffer. We in Mumbai are suffering because of
this reason. Track renewal is not done properly and
at the proper time and, therefore, the suburban trains
in the Central Railway are running late every day.
Every train is late, at least, by 20 minutes. The
main reason is lack of track renewal. There is
saturation in some areas. It should also be taken
care of.

There are some new decisions which I
wticome. One is about the introduction of 24
coaches. This decision will go a long way in
reducing the rush in the trains. There was a lot
of’riticism when the 12-car rakes were started in
the suburban railways. But now there is a demand
for more 12-car rakes. So, the 24-coach trains will
definitely help the passengers. He has decided to
spend as much as is necessary on research and
development. That is also a good decision. The
decision to provide medical facilities to
shoeshine boys is also a welcome decision.
When the Mumbai Railway Vikas Corporation
is formed, it will also help the suburban
passengers. The decision regarding economy and
austrity, which he is going to start from the above,
is also a good decision. Facilities to the senior
citizens are enhanced. Allowing free passage to
candidates attending inter -jews is a good decision.
Emphasis on new line doubling of lines,
provideing traffic facilities, track renewals,
signals and telecommunications and passenger
amentities is
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also a good thing.

Then there is something about GRPF and
SRPF. Two days ago during the Question Hour a
point was raised. Hon. Shankarraoji, also
mentioned that. My feeling is that you have to
communicate your problems to the State
Government and ultimately the State
Government's help is definitely necessary to
ensure safety of the passengers. One query, was
raised in the Status Paper whether magisterial
powers could be given to the railway officers.
My reply to this query is "no". These rights
should not be given to the Railway officers. So far
as commercial exploitation of the Railway space
is concerned, the Railway Ministry is visualising
it. It should be done with great care. Enough care
should be taken at the Railway Stations while
doing commercial exploitation of the Railway
space; otherwise, there will be a lot of problems
in surrounding areas.

The staff expenditure which is to the tune of
56 per cent, should come down. A separate report
needs to be given about BOLT. Why has BOLT
failed?

Shri S.B. Chavan made a suggestion about
Marathawada, Parli Vaijnath and Ahmednagar. 1
would request the hon. Minister to complete the
survey of Daryaghat which starts from Kalyan
and from Kalyan it goes to Murbad and from
Murbad it goes to Ahmednagar. We are already
expecting a new train from Ahmednagar to Parli. If
Kalyan and Ahmednagar are linked, then a lot of
saving will be done. I support the suggestions
made by Shri S.B. Chavan in this regard. Many
new things have come up. I welcome this
budget. I have made some suggestions. I hope
the hon. Minister will take into account all the
suggestions which I have made, thank you.

SHRI CO. POULOSE (Kerala): Mr. Vice-
Chairman, Sir, I thank you for allowing me to
speak on the Railway Budget. This is my
maiden speech in this august House. The Status
Paper as well as the Railway Budget show us the
direction in which the Government leads the
Indian Railways.

The Indian Railway which is employing 16
lakh people and carrying 1.2 million tonnes of
goods and 1.1 million passengers per day is one of
the major traffic establishments in the world.
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It handled 80 per cent of the passenger traffic
and 89 per cent of goods traffic in the country
in 1950-51. But now the percentage has come
down. The percentage has dropped to a mere
20 per cent of passenger traffic and 40 per cent
of goods traffic.

What should be our national goal regarding
the Railways? can it be allowed to shrink even
from its 'not-so-happy position'?

Our aim should be to move forward to have
a share of 40 per cent of passenger traffic and
60 per cent of goods traffic. This target was
fixed by one of the Parliamentary Committees.
To achieve this target we need to expand it at
an accelearated speed. We should find out
necessary resources. It is the duty of the
Government to find out necessary resources.

The National Agenda of the ruling front
promises that they will give a major thrust to
infrastructure development by augmenting
public expenditure in this sector. They have also
promised that they would mobilise long term
funds both from national and international
markets besides removing administrative
bottlenecks.

If this statement reflects the actual mind of
the Government then there is no need for fear
of shortage of funds.

It is porposed that uneconomic routes are
going to be done away with and extension of
the Railways will be done on the basis of
viability, i.e. profit. It shows that there is going
to be a drastic change in the policy and the
development of the Indian Railway system will
take a backward turn rather than going forward.

In a vast country like India where rail
communication is still absent in many parts,
who will undertake this job? The United Front
Government's policy of taking Railways to the
North-East is going to be scuttled. 1 want to
know from the Minister as to what the policy
is towards development of railways in the
North-East.

Sir, I find that the Government has not
provided adequate funds. The proposal made
is to borrow money from public market which,
in the present circumstancs, is not easy to
achieve. Therefore, the expansion of railways,
which had been promised, is going to be
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adversely affected. There are enough points in
these documents to show that the Government
is intending to close down many of the local or
regional train services which are making losses.
It intends to concentrate on the main trunk lines
connecting big cities. If this is done, most of
the villages and backward areas will be out or
the railway map.

The Indian Railway has developed, through
its long period of existence, an all-India out look but
[ am sorry to state that the Railways is giving it up
now. Take, for example, my State of Kerala.
Kerala has already given Rs. 48 crores to the
Konkan Railway Corporation as the State
Government's share. For deriving full benefits
of the Konkan Railway line for the people of
Kerala, the doubling work of the Shoranur-
Mangalore line should be completed
immediately. But only Rs. 40 crores against the
requirement of Rs. 400 crores is being provided.
The Kozhikode-Mangalore line has 220 kms. of
length. As the Konkan Railway has started its
full-fledged functions and a good number of
trains have been diverted to this route, trains
are running hours and hours late in Kerala
because of the single line constraint. For the
doubling of the Guruvayoor-Kutlipuram line, a
token sum of Rs. 10 lakhs only has been
provided. The requirement is Rs. 30 crores. For
the Kottayam-Erumeli and  Angamally-
Shabarimala lines, only Rs. 10,000 each have
been provided. For the former, the investment
may be in the region of Rs. 200 crores and for
the latter it is about Rs. 550 crores. The Quilon-*
Trivandrum doubling work needs Rs. 11.5
crores more. The electrification of Cochin-
Trivandrum line does not find favour with the
Railways Minister. Along the NH-17 in the
northern districts of Kerala, there exist more
than 17 level-crossings. Because of the increase
in the traffic pressure, these railway gates have to
be closed for long durations. As a result, the
hardship of the travelling public is increasing.
Then, the train which was allowed to Kerala,
that is, the Mangala Express from Delhi to
Mangalore, is being diverted via Konkan, not
touching the State of Kerala. I am compelled to
say that no Central Government in the past has
been so cruel to the State of Kerala. Keralites
are the most long distance travelling people of
India because of its gropraphical
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position. They have to bear the most shameful
humiliation. Big grants, concessions, subsidies,
tax de-ductions and other benefits were granted to
the well-to-do sections of society in the past
years in the name of economic policy. In the last
financial year, these concessions cost the
exchequer a sum of Rs. 14,025 crores. I want that
the Goverrnment should reverse the policies.
What the Government should do is that it should
spend the money for the benefit of the weaker
sections of the people who constitute 90 per cent
of the Indian population. For this, the Government
should provide necessary funds for public sector
enterprises and railways. There are grievances
amongst railway employees which need urgent
redressal. The railway employees especially
the technical staff and the running staff are the
backbone of the railways.

Sir, before I conclude, I must tell the hon.
Railway Minister that he must change the
policies declared. In the case of Kerala,
development of railways in Kerala should be
given priority and it should be provided with
required funds. I also demand that the increased
charges imposed on the lower-class passengers
must be withdrawn.

SHRI S.S. SURJEWALA (Haryana): Mr
Vice-Chairperson, Sir, I was prevented by the
jpolice because they said the Prime Minister was
moving.

SHRI MD. SALIM (West Bengal): Was
there no signal available?

SHRI S.S. SURJEWALA: I was kept waiting
for 15 mintues.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Anyway, you can start now.
You are on time for the debate.

SHRI S.S. SURJEWALA: Actually, I want to
speak briefly on the Railway Budget. For the
last four years I have raised the issue of
Northern States like Punjab, Haryana,
Chandigarh and other areas. I demanded certain
things like a new railway line particularly. In the
first instance I would like to mention to the new
Railway Minister who appears to be very young
and straightforward, I have great hope that what
the Railway Ministers before could not
accomplish, he may do so because after two
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months I will be retiring and perhaps this is the
last word I want to speak in this House. Mr.
Vice-Chairman, Sir, I want to address, the Minister
through you that there is an area which lies between
Punjab and Haryana. The area is situated between
Patiala and Narwana. On the one side in the
North-South and in the East-West, it is situated
between Kurukshetra and Sangrur. The area
consists of several thousand kilometres. It was a
barren area or say it was a forest area before
independence. There was no canal, no tube-well
and it was only a grazing land. Ghaggar river
passes through this area and after independence
and after the advent of the Bhakhra Canal System
which primarily is serving this area now, this is
the grain bowl of both Punjab and Haryana. The
best paddy variety is produced in this area. The area
falls in so many tehsils and in two States. It starts
from Patiala, Samana, Patran and Ghanouli in
Punjab and on the other hand, areas in Haryana like
Gulachika, Kaithal area and many other areas.
Likewise, in Punjab upto Sangrur there are many
areas. Unfortunately, after the development of more
than three dozen flourishing grain markets, there
is no transportation system, there is no trunk road to
connect the area with the rest of the world. There
is no railway line. Hundreds of miles of stretch
which produces the largest number of foodgrains,
wheat and paddy is without any railway line,
without any Grand Trunk Road. As a result of that
the farmers, the traders and the country, all the three
are suffering. The grain movement is very, very
difficult, the inputs like fertilisers, seeds, cement
and so many things are very hard and difficult to
move. It is very costly because they have to be
taken by truck not from one point but it has to be
changed at several points because the area falls
in two States and so many districts. Therefore, I
have been emphasising to the two Railway
Ministers before. They had agreed to it in the House.
They also provided some money for the survey
etc. Survey has been done. The survey report is lying
in the Railway office or the Railway Board
office. I had met the Railway Minister several
times. I had a personal meeting I had group
meetings with the Railway Ministers. They all
had agreed saying, "Yes, this is one area where the
railway line should be constructed." It will
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immensely benefit the country as well as the
farmers, the labourers'and the traders in this area.

Because of movement of foodgrains and
inputs they will feel easy. Through you, Sir, I
would like to request the Railway Minister
kindly to dig up the files from his office or from
the office of the Chairman of the Railway Board
and have a favourable look.

My submission to the hon. Railway Minister is
that after the Britishers quit this country, since
independence, not a single track of railway line
has been laid in this part of the two States,
Punjab and Haryana, except a small line
connecting Rohtak with Bhiwani because
Bhiwani was Mr. Bansilal's place and he was the
Railway Minister then. He took the railway line
from Rohtak to Bhiwani which is a small stretch.
No other railway line in the entire Punjab and
Haryana was laid after independence. People of
Punjab and Haryana very sincerely believe that
this was one area in which they stand neglected
because they didn't have any Railway Minister
from their areas. I except it from you, Mr. Railway
Minister. [ am very serious when I say this. |
expect it from you as the spokesperson of the
downtrodden people because you belong to a
State which is very, very backward. We are also
socially very backward. We have foodgrains but
we are not getting remunerative prices.

Another thing that I want to say through you, Mr.
Chairman, is that there are two or three small links.
One connecting Rewari, Jhajjar and Rohtak has
already been sanctioned. It is a missing link.
This is an area which has given the maximum
number of people to the armed forces Hirwal area,
Jhajjar area and the Rohtak area. The area has a
large number of Ex-Servicemen and officers
who have been decorated in all the wars. They
belong to that area. This is a backward area and
the missing link has already been sanctioned and
approved. It has only to be executed on the ground.
Then, the third one is Agroha. It is situated in
Hissar. It is the birth-place of Maharaja Agrasen.
A very large number of small traders migrated in
search of their livelihood. They went to Calcutta
and other places in Bengal. They are called
Marwaris. I don't know, they are all from
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Haryana or parts of Rajasthan. There is a university
there now. There is a medical college there. There is an
engineering college there. It is also a place of
pilgrimage. Marwaris from Bombay, Madras,
Calcutta and other parts of the country come to this
place after the marriage of their sons and daughters or
on the birthdays * of their children and the place has
developed into a huge city now. It needs a very small
link between Hissar on tbe one hand and on the other
% hand there is another sub-division town. I had
already demanded it and the then Railway Minister
had promised that he would provide some money for
the survey. The survey is all right. But I would
request that you kindly consider it. Haryana has
been done great injustice since independence as
far as the railways is concerned. Probably during
Shri Bansilal's regime, maybe because of Shrimati
Indira Gandhi's blessings, a railway workshop for the
construction of railway wagons was actually set up
somewhere at Bhiwani or Hissar. Everything was
completed. The survey was done. Funds were
provided. The site was approved and probably land
was also acquired. But Haryana is a very, very small
State. It has no voice. This poor State has no voice as
far as tbe Parliamentary functioning is concerned. We
have only ten MPs but seven parties. Just imagine!
And sometimes on MP is divided between two
parties. (Interruptions) Yes, you know everything. I
need not elaborate it bete in this House.

So, this is the unfortunate political state of
affairs in Haryana. Hence, we have no clout. The
entire project was taken to Kapurtnala in Punjab.
We are not unhappy. Punjab is my brother. But
give something to Haryana. Haryana's
educated young people are committing suicides.
Why don't you provide an opportunity to a few
thousand people so that they can have some
relief? If you do this, then they will have some
succour of life. I don't want to take the valuable
time of this House. I have a few other demands
about which I will write a letter to you. These
demands include introduction of new trams,
halting of trains, changing time-table of some
trams, etc. I mink you can do it very easily. With
these words I again emphasise please give top-
priority to the connecting railway liae between
Patiala to
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Narwana. There is already a railway line
between Patiala and Rajpura, but there is no
railway line beyond Rajpura to Chandigarh.
Hence, Chandigarh is not on the railway map, as
far as Haryana is concerned. The Railway
Ministry has already sanctioned a railway line
there. I think it may be under construction. On
completion, it will connect Rajpura to
Chandigarh. If Rajpura is connected to
Chandigarh and if Patiala is connected to
Narwana_Narwana to Hissar railway line is
already there; there is a small missing link-then the
entire Haryana and Punjab will be connected to
Bombay, Ahmedabad and other parts of the
country. It will boost employment opportunities
in the State; it will give a boost to trade,
agriculture, etc. I hope the Railways which is the
biggest Government Department will be able to
do these things. With these words, I thank you,
Mr. Vice-Chairman, Sir, for giving me an
opportunity to speak on the Railway Budget. I
hope that I will have some reaction from the
Railway Minister, maybe during the course of his
reply. 1 will not be here in the House after some
time, although I will be very well living and
kicking. Thank you very much.

SHRI KM. SAIFULLAH (Andhra Pradesh): Mr.
Vice-Chairman, Sir, I welcome the Budget
presented by the Railway Minister. As far as
Andhra Pradesh is concerned, we are not fully
satisfied with the provisions made in the
Budget

SHRI MD. SALIM: Are you supporting it or
opposing?

SHRI KM. SAIFULLAH: I am supporting it
partly. Sir, for converting the metre-gauge line into
broad-gauge the Budget has allocated some funds
for the railway line between Tirupati and Katpadi,
but they have forgotten the railway line between
Dharmavaram and Pakala. There is a linking line
where Puttaparthi Sai Baba's temple is situated.
Most of the north Indian people go to that
temple. Since the work between Tirupati and
Katpadi is over, it is more necessary that the
remaining work from Dharmavaram to Pakala
should be done. Then only the purpose will be
solved. Hence I request the Railway Minister to
order for carrying out this work. I demand that
some funds should be
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allocated for that.

Sir, Ananthapur district in Andhra Pradesh is a
drought-prone zone. The Railway Minister was
pleased to introduce a new train from
Visakhapatnam to Bangalore. That train is
running once a week. I request the Railway
Minister to make it twice a week.

Sir, another request I would like to make to the
Railway Minister is, the budgetary provisions
for Andhra Pradesh should be increased as
some railway stations and bridges which were
damaged in terrorist activities have to be repaired.
Taking consideration of these terrorist activities, I
request the hon. Minister to show some
sympathy towards Andhra Pradesh by giving
more funds for repair of railway stations and
bridges.

Sir, in Ananthapur district, Sai Baba's
temple is situated. Many devotees come to
Ananthapur town from north and other parts of
India. I request that computerised reservation at
Ananthapur town should be linked with Madras
and Mumbai terminals....so that they can have
reservation for all passengers who come from
distant places. This is a small thing for the
Minister to provide computerised reservation to
link it with Chennai and Mumbai. Another thing is
that there was a train earlier, known as Netravati
Express from Cochin to Kurla and it was
facilitating Kerala people, 3-4% who are residing
in Anantapur district, who used to travel by that
train. Unfortunately, attention is given to the
Konkan Railway and here, most of the Kerala
people are suffering a lot because of the
inconvenience caused to them by cancelling
Netravati Express. 1 request the hon. Railway
Minister to think it over and restore this Express
train which used to run from Kurla to Cochin. I
also request the hon. Minister to look into another
thing. A broad gauge line goes from Dharmavaram
to Kumool, it is almost over and is going to be
started on the 2nd July. Earlier there was a train
from Dharmavaram to Secunderabad. Now it is
stopped because of repairs. Repairs are over now
and the metre-gauge is converted into
broadgauge. From Anantapur to Hyderabad, there
are about 20 buses, private buses, plying. If this
train is introduced, it will not only facilitate the
public but also will be profitable
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to (he Railways also. This is my special
request to the hon. Minister. Finally, I
Tequest him in the national interest that some
persons who are born after 1950 and 1960 are
possessing freedom-fighters"'passes. Kindly
investigate into it and try to cancel them.
Thank you.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Thank you, MrTSaifullah for
being very brief. Now I call Shri Gopalsinh
Solanki. He is not here. Shri Dave now.

# FAAT IABY TT ([N
SUAHIE HEISd, 99 4 Usd Al § ¥ H3A
STt ®I 9gd-9gd gIdIg Il § b I/
U g5 9f¢dT 3R 37671 g9 9 BTHT H
U fHAT € | /Y DI ARGDI IR IAd B
JRFHT ST AT ST §S & | 5 §H A
HT THIAIHEG SIAIHC HRAT 8, I§ 9
ERISERGERIINEECI BRI IC S B
B9 YA HAT WEISY b qHE ORI DI
$ SN U BT oY | q31 U 91d el
2 fo5 1d A1 1997-98 § ¥TA 7 7 BT
TUYT ISR & fAg 391 o1 | 39 99 10
AT SITRT ORI HI fear 2 1 # gwfay
I AN P ggd-9gd g=gdre qdl g |
qEI9Y, I8 9gd YRT1 4141 ©, B3 ATl
I TP U1 AT | IFH e § IRATH &
forg 5 wIIe U1 faar, I9wie | favrad
& fav 10 se fFA1, 9EATIR 9 g
AR & fAv 30 BRIS BUAT fEIT SR N UH
T8 ¥ @rga 1, g8 fafacd & fag &k
wefe oRfRafa &7 8 1 wieham-
YTATYR AT HT STH |d My fHar 2 |
# gg s HRAT g P el A |4 gR7
B 911 & 919 39F o7 o sarer mfgsi
A | [ORTT A o ffigae gy wR @
3R e gon RRgae 7 ok 39 fefgae
& fau Sarer grag &A1 @Ry | FE
AAgd UIfewT & aIsY UR & | dhds
g | a1 Srer SR Sies! SR Seal I8
HTH B, Yok & foy iR qo1 & oIy
S BT A |

TE 91d S g9 dEN 7, Sl "gayul
91 ¢ 98 2 f6 &3 I ofed — I8 y¥ 39
BESERECKIR IR CIDIRCEICIESCINE
| B Y1 VeAd &b U I d AL S8
9 I MY B | [AB UE DI FAAR AT
Rgaearssr o =t & | Afes oY
NTAATSS & 7 f71d IR urd & | a1 ded
Y Bl 64 THS O oIS I8 ST YFhIgHT
g, TYEATSTS 146 8 | ST YId DI 85
3R FTYEATESS 2,6001 ATET YA BT 900
TRpIT Bl AT 8 371% 1,828
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JAGfeeAsTS | UA.5. B 115 3R 4,560
JAgfeasss | d%T YAd B 107 3R
1,8901 gAY WeH, UH.4., TH.5., U.5.,
TF.U%. F9 Yerd & T 90 & U gs 7
| ¥ I8 BT BT § (% 8N &0 H Sl TP 4
AT TIF o7 | I I8 ¥ A 98 U
o AT AT 8 | 98 S S [ weR b
IIEIH € 98 9gd HrFdl S| T § | § T8l
FEdl & B SRedIgera &1 ey < SIRY |
amy gRFUfad @1 ARy, sRIRET B
ARTT, We adde w1 ARy a1 ufers
I P 99 SIfAy | O 397 & g
U1 YAd BI e a1 e &R Yo @t
ST 55 TR & 13T 99171 & SHP forg
ST U & 9wd g1 99 & 9He
SHAIR H 8, ITaAqR H 8, g AR A B
=g fa= ST 99 €1 Sl g3 2, fa7 ufa
f&T S 9X UwhIIHe BIaT ST RET & | U
I} 59 9HF 9% yspigHe 8@ T 9 98
ST B ot @relt FE Bl sl YAd &
|1 I A | A g8 |ard &l-dF 91)
g W 39 BTSY | ISTAT AT | Y A9l ¥
f5 <19 Y9 # F g afeAr iR arwm
goie Uy fhar g o § 98 w9 g 5 arE
BT HTH 3T o AR 39 o # AradH
F HTI MY /MM B | G TH 91 A
EERECICINECEIE)

st FHdrad 93 : AUD AW
A & 6 9% ATgS MUD! A §s © |

sft JIAANT TR I : &, S
2 | I8 I B 37<8T goIC 3MAT © | 95 ABI
g 1 99 10 WU fHT 9, 7 R & T
AfHT I & T T WuIeed & | 39 998
J EH gYAIE T VT ¢ |

U 919 9937 H €] 3Ny © | 3eq
¥ e frgafraw sefeaode 9ga 2 |
s S 7 gl RIS ) & S9H 23 W&l
U NAT P AT - 3T SR feererieH 8 | U
T Yed #A S Sarg W F qw A g;
ATY 6 I=-H B Rae Yad gsarswry
S a1, IR, gwg enfs w3 W&l uv
Y §U ©, G UGHY I8 GAS H T8l od §
% 9 a8t *1 I 3T | FS A1l ¥ I T,
T IFBT H1F 7 AR 5 ade 9 7 &
PR IT & | 99 a9 <I 98 59 g8 B Al
STaTg <3 QT AR AR © |

TE 9 St § FE1 argal g I8
2 {5 Y19 &Y Ta HU wgde HCHRT B
B 9 9 H 3N TSN § HY IE 8 | HACH
T U STE UX NTsrd fhar § fF o9 9%
Y T H BH BT § o I8
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TIY T A8 WRET | VT STeIRa9 fhan
a7 % I8t 9% S <X 39 B § d S
Jffd 9R B9 ® R WFd ofdd U S
<8 Y BIJ © SAP Sl T § 9 AR
IET & | SN I8 W XAd BT I8 HYAI ST
TE R | v v ST A & Rurd
H afesiRderd fear wam | g9 dwar g &
MY 9 a1 5 W $© THTe STl & 9=
g B, YT B T F R BIH A BN |
TP BIS G 3MUP U & df 3T R
AT BT HUT BN |

S8l 9% YRATST P Fald ©, AHT Bl
FATA T, I8 YRIIST B ST &, 1996 4
1997 d% 28 YFdlecd U &, S9IH A
AP S 8 Sl & IFHT 3T AR FAR
TUg1 A &, rI® 98 8 9l & 9
TE | vUd < g, odfed el fud
9 B ® S9! 3y o5 ot T8 T ¥
AT U gA1d © & vad @ ya § forg,
XAd P HYR & Y, Rifd YId & YR A
TI9 URIST gal 8 ok Rua soi g 2 <l
ITPI $B T Fo U F1 eI Wt I
a1fy

U I PprEer WS g @ ¥ | fF
& #9 ward gor o a1 39 faT g97e amran
| BIEA WE ¥ 4 99 39 I7f 59 9 §
|9 I I JAHI HAT T 3R I=IT B 9§
31 8 & 89 A4 & WY 9l § $%
I @d A & oy TR 2, Rife e
¥ Y& geX A3 # IR, 9 U_,
RN, 4579, SR 9 981 ¥ S e -
TSIUIC BIdT & 98 09 BIedl d 8IdR o
2 3R @ S 2T gHT AP I 1A B,
A 6 MU P o $UY B
ST MfAsT fhar & S9H I8 IHH g9 BY
$B I BIF I A3 IR 9 AT B
HP 3R FHEA UIC Bl AT H SIS B I
TS STee ¥ Sew Y3 81 ST Al Ig g1
T & g, <9 BT gRan & g g8 g
TSI SIS B | MY ST STarg <3 a1 H /I
3R 3779 $B 39 aX | A B Jard

A ara S H e @rsdn g b i
A RUIS H YeAd BT A1UET Bl SHIAS AR
dUC B TS I DI IS § 99 g9 $ A1y
FEAl © [ TAN 9 BISY & Ud HER
MEq SS9 JYF S HIA A I d9
TP 97, AW 98 g 91 7 I P vl
B H gAIhd B I8 I 3R ITB! 97
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I7e & TS | ST FY Feic W YA B
@I g | § BT gafay I8 § & amr=g snaHt
o a1 fRafa gl 2 Yard diadh &1 sH9
ggd BIaT g, A1 W 9gd sl 8, oAfeT
grem & oy gferw o3 @1 e 99ga
AT AMRY, VAT AT HRT U G © |

AT BT AT T AT I |
XA T 95T AT AIAATY| AT heh e
P BTH, T3 U BT &1 B4, 19 a9
BT HH, AR ST 919 HE 8 df 939 39
IoIC B FSIYAD AT g MR JeI ATeM 8
fe ¥ < w3 €, 39 |ra o 98 g
ATSTIY A9 9975 &, I TG Pl 3T gof
B, VT g1 gR7 A% © | 9T |

SHRI SANATAN BISI (Orissa): Thank you.
Sir. From the day I joined the Rajya Sabha, I
have been demanding for Ihc completion of
Talcher Sambhalpur rail link but till now it has
not been completed. In the ‘Budget at a Glance'
it was clearly mentioned that the target date of
completion is 31st March, 1998. In the same
Report, it was mentioned about the allotment
of additional funds to the tune of Rs. 2.47 crores
during the current financial year, but till now it
has not been done. Sir. I would like to submit
before the House a glaring instance. I wrote a
letter to the Ex-Railway Minister, Shri Ram
Vilas Paswan, on 2nd September. 1997, and
the reply given was, "I have examined the
position of the work on this line. The work is
in progress on war-fooling and we are very
happy of completing the same within the current
financial year. I hope, you will kindly appreciate
the position." But, so far it has not been
completed.

Kalahandi. Bolangir and Koraput. in the
western part of Orissa, are backward regions.
Railway lines in the State of Orissa are not up
to the expectations of the people. This time
provision has been made again to complete
Sambalpur Talcher Rail Link Project. But, we
want an assurance from the hon. Minister that
by such and such date this project would be
completed. For the last many years the same
provisions are being made. So, we would like
to draw the as Untion of the hon. Minister
towards this. We vould also like a specific reply
from him, stating by which date this project
would be completed because it is more or less
nearing completion.
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Then, I take Koraput-Rayagada Rail Link
Project. This project was inaugurated by the then
hon. Prime Minister in December 1995. But, till
now passenger services have not been
introduced. The people of the State are
demanding an express train from Bhubaneswar to
Koraput. This demand has been accepted by the
hon. Minister, but a train has yet to be
introduced.

Then, so far as Daitari-Banpani Rail Link
Project is concerned, it was sanctioned in 1992-93.
The State Government is committed to provide
all categories of land free of cost for construction
of this railway line. So, in order to ensure
completion of this line well in time budgetary
allocations must be substantially hiked. The
project has been delayed due to inadequate
funds.

The Haridaspur-Paradip Rail Line Project was
sanctioned in the year 1979. Adequate funds
must be available every year for an early
completion of this project.

Then, the East Coast Railway Project was
inaugurated in the year 1976. It is a new zone. It
constitutes three divisions — Waltair, Khurda Road
and Sambalpur. We demand that a gazette
notification should immediately be made in this
regard.

So far as Rajdhani Express is concerned, we
demand that it should be thrice a week instead
of twice a week.

So far as other neglected areas of Orissa are
concermned, we demand that a direct train from
Sambalpur to Bombay should be introduced.
Several representations have been made in this
regard, but to no effect. Sir, who is noting down all
these things? The Minister is not present here.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Shri Ram Naik has left the
House with the permission of the Chair. He was
having a meeting with the hon. Prime Minister.
Shri George Fernandes is here. He is a former
Railway Minister. He is very much acquainted
with all these thing*

SHRI SANATAN BISI: OK, Sir. So far as
the State of Orissa is concerned, special
attention should be paid towards it by the
Ministry, so that economic development of the

[RAJYA SABHA}

(General), 1998-99 280

State could be ensured. So, I need clarifications in
respect of the projects stated by me. Thank you
very much.

SHRIW. ANGOU SINGH (Manipur): Sir, our
problem is very serious. But the hon. Minister
is not present here, of course, hon. Defence
Minister is here and he belongs to the same party,
but I do not think that the actual work would be
done by him. Therefore, I would not like to
participate in this discussion.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Ram Naik has left the
house with the permission fo the Chair. Here is a
note saying, "Mr. Ram Naik has to attend a
meeting with the hon. Prime Minister." But, Shri
George Fernandes is present here. He is noting
down all the points. I think, you can continue.
Then, your reply also is not going to be today.

SHRI W. ANGOU SINGH: Sir as far as my
participation is concerned it is mainly for the
North Eastern Region. In this Budget the North
Eastern Region has been totally neglected.
Hence, all that I wanted to know from the hon.
Minister is that in what way he is going to take up
the matter relating to the North Eastern Region.
The discontentment that has created the militant
activities in the North Eastern Region may come
down by means of railways. That is why I
wanted to bring this matter to the notice of the
concerned Minister.

THE VICE-CHAIRMAN (SHRI JOHN F
FERNANDES): Mr. Singh, you can start the
debate. They will note down the points and the
reply will be given tomorrow or on Monday. I do
not think it is very relevant. I am not against what
you are saying. But the hon. Minister of State,
Mr. Ram Naik, has given me a note.
(interruptions). He said that there is a meeting
with the hon. Prime Minister which he was to
attend. He may come at any time.

SHRI W. ANGOU SINGH: I have no
objection to it. But the point is that it is better to
raise when the concerned Minister is here
because the problem of the N.E. States is
different from the problem of the bigger States.
This problem is mainly concerned with the
North Eastern Region. In this Budget the N.E.
States have been totally neglected. That is why I
do not want to participate in this discussion.
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THE VICE-CHAIRMAN (SHRI JOHN F
FERNANDES): If he docs not want to speak I
cannot force him to speak.

Kt MR=w % ( 7= owEw )
ITAUET FEIGT, 39 VoId goic | WIgHR
P o AR BIUGTS & Al 7, S8l 9 g9
ST AT ©, S8 dIwl FRTEN g3 § BRiTe
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Igl ¥ Bz fgmdt = M TS &1 gqbT
Igl ¥ g8f UgId H 24 ¥ 30 €< B GHY
AT 81 TP AN dl WA I S SR B
I9% fay 98 vemfea € w8 €, o8 & gd
¥ 8 B3 YAmfSTt g W& 7, AR 98 qHh
AR < fUoer &5 7, S YdAd & Aaifd®
MATH I9 9Td &5 &, 98 BIIA Bl D
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wie €, 3® BRI 8, 99 &7 Bl SUel B
5 21 H Aredr g b 9 H3 Sif o7uAr Siard ©
A SHH 39 g & fay T3 A Y7
TS AT B TN B |

HqBIGY, [AAEYR 3§ Ydd ST & A U
IR H Fell 37 T ® 3R NAd ST I F
fog f7as Arods a1 sfrgarRedard gkl & 39
AR AYES] B, ATqATRBATRAT Bl g1 HIT B
qrag(e W AeEyR 4 vad 19 B U 9
HIAT THAN AT 9% U ORI ol a9
1966 & a1 fd= #f ¥ #41 U, @I JE
arear| &g i A & 918 g9ai Yad 919 59
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T8 @ o TH Al o A fEH yaazar
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TS XeTd S @ AT B ABY I8 IR A
H BT AN UHT B IE 8 3R I§l a6 g
®I gar BT dgy AT & TSR 100-200 B
I § - SR-HwR UX ATHRT- AT
TR IS U I HA B STH 4 & B FTAd WG
81 778 oft 3R S ereyarel Ao AT | § HEAn
e g & STal A arafds 71 R
gofar men "5, ot ered Qe arsrud) &
T8 HAL, & ATt I JATS AT S

[3 JUNE 1998]

(General), 1998-99 282
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AF YA HAT S BT &9 NAd daef @iy
afafa &1 1977-78 &1 ST 11af w9 ¥, SAH
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Qe A1 § SHTTY # /i B BT E B
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I T8 Bl B MISAT A WIF-TT B FgRRAgT
BT SHT S SHeRT @ ¢ fTar T 719
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B RTHM IR o A1 gl SR AHT & Iy
I fhar a1 & UE @1 P B AR SHBT HITS
A gred g9 A@ifRel @ 9 fewe wae
WITHH U o o & 3R Wg & I B
9% foau ft v Uty fear s arfe ey
Y B awRn & 6 I AN wewH fewe
WATHY & WeHH § JI7 B AT s 2
Uy ¥ 98 @ded 9, 79 3 BUY H o 3%
NpT GOSN wiewH o o a5 ST+ 78
2 R+ srem &) St 81

ARGy, wAETE § 9IS o frem g,
fasmagR @ Sifddigr graredd 20 fearier g
2 | oo ara garar w3y of 6 S/ Yo arsd
| SIST S fhT s9 guic | afFfaRad
g1 fear Tar &1 98
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T &7 8 T8 B P HSIR Bl D
ST §-GX F AT I FHY T8 B B ©
SAfFT ITF M —SI @t g T8 B
fIsmaqR | YR TP I M g B,
g8 120-125 fharHes a9 &7 & fag 9-
10 € o<l Bl AT WOIgR BB & AU
HIeR a18d W AT 99 A 9 A%E AT HRA
HESERGEICIICIEES IS N R
A H3A A8ISY, 3 Y 7, § IT6 @T
H gF: g8 A Arsdl § [F g e b
TIC 1P ¢ AP BHANR A1 ST =TT §all
2-RarayR Yaa = 9 @ren a1 7, 98
AT ST @reAd o e B | H e & ard
@l dredl g b wiigve yRar 99 wid
oRar g1 AfFT a1 | usd YAd ST B
AT B AHY F TAT AYOM T B F ' U
FTH ASHIS s M VAd B B F HH
200 BRI TYY B AT BT JHETT gl
IAB WRUTS 7l I TSI B WSl § A1
g f& o arel &A1 # st gAvigf 7 @
qur fIa ATES & 9 WID! &1 | I
U Remaygr & vad 9 @ "oy oy
BN T TR P WS H YAd g B
FHAT HIA Y U BRI B 3R Verd
#2A1 Sft @1 e s wIa gy # g
1T AST AT BT 1 T A1 |

SHRI ONWARD L. NONGTDU
(Meghalaya) Sir, while participating in the
debate on the Railway Budget, I would like to be
very brief and would like to make a few
suggestions in connection with the North-East,
particularly my State—Meghalaya.

The hon. Minister, in his speech has said that
the Indian Railway is a symbol of national
integration. Of course, it is true in general, but it is
not always true to certain regions of the country.
I will in a moment narrate why it is not true.

In the Status Paper it is stated that as many as
15,83,600 people are employed to run the Indian
Railways and, maybe, an equal number of people
are getting employment in other forms by way of
running stalls at stations or by engaging in
related activities. Yet, the whole of die North-
East, except Assam, does not have its due share
of employment. This share of employment in the
Indian Railways in different forms is not
available to the people of the North-East.
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The hon. Minister has also mentioned in his
speech a number of measures to update the
Indian Railways and even additional train
services that would also be introduced in certain
areas, but I would like to point out that in spite of
the fact that the North-Eastern region is the poorest
and the most backward region in India, very little
has been done or is proposed to be done to
increase the economic activity of the region
through the Indian Railways. A number of new
lines to be constructed in the North-East
appeared in the Railway Budget and in the
Budget document for 1997-98, yet those
proposals do not find place either in the
Railway Minister's speech or in the Budget
document. We, from the North-East, have
demanded that the railway line from New
Jalpaiguri to Guwahati should be doubled. The
present railway line is overcrowded. This is the
only link between the mainland and the North-
East. Unless another broad-gauge track is
constructed taease the traffic, it will not help to
develop the region—economically or
otherwise.

Unless such a facility is provided, it is of
no use to produce more than what the North-East
can consume. We know that the North-East is rich
in many ways, in resources. But even then the
people are poor because those resources have
not been exploited in a proper way. Therefore, I
would again impress upon the Railway Minister to
think about our proposal to double the railway line
from New Jalpaiguri to Guwahati to ease the
transportation of men and materials to the Region
and from the Region to the rest of India.

I would also like to draw the attention of the
hon. Minister to a long out standing demand of the
people of Meghalaya and the Government of
Meghalaya for construction of a Railway
Headquarters at Bumihat, Meghalaya which is
only about 30 KMs from Guwahati. This
proposal, in fact, finds no place in the Budget. I
hope that the Government would reconsider and
take necessary action to include this proposal
in the current Budget for its implementation in
due course of time. The Government of
Meghalaya and the people living in border areas of
Meghalaya and Assam border with Bangladesh
have demanded for eonstruction of one railway
line from
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Panchatna through Meghalaya to Silchar. If
this railway line is constructed, it will not
only serve the people living in border areas of
India and Bangladesh, but it will also serve
the whole of my State, Meghalaya, the people
of Barrak Valley of Assam, Manipur, Tripura,
part of Nagaland and Mizoram. It will help
even the Army during the times of need. We
were told that the proposal was sent to the
Defence Ministry for clearance. I do hope that
there would be no objection from the Defence
Ministry's side because it would also help
them to move their men and materials
whenever necessary. This will cut short the
distance by about 100 KMs because if we are
to reach the Barrak Valley of Assam and other
States, Tripura, Manipur, Aizwal we have to
go from Guwahati to Lumding and then to
Silchar which is around about way. If this line
is constructed it will cut short the distance by
about 100 KMs or so.

I would also like to inform the Minister
that even the construction work for the
proposed line which was approved and is
known as Dudnoi of Assam to Dapa of Garo
Hills in Meghalaya has not yet started.
Meghalaya is yet to appear in the Railway
map of India. It may be a surprise to many
hon. Members here. But it is a fact that
Arunachal Pradesh, Meghalaya, Mizoram and
even Tripura, these four States have not yet
appeared in the Railway map of India. The
Governments in the past and political parties
in the past have expressed their love and
sympathy to the people of North-Eastern
Region for their backwardness and their
poverty, but very little has been done.

I sincerely hope that this new Government
will speak little and will act more. 1 assure
you that you can win the hearts of the people
of that Region in no time. Thank you.

sit aver Frgq: (AER) STqwes
qBIgy, # ¥ HA1 Sl & gIRT U I oI
@1 faig 7 & fIv @er gen g1 A8Ie,
UgCll 9R $9 N golc Bl g QN 9 A
fear g A" §3 S, erud UEr XA
goie &1 8 & arqan S8R &1 781, qren
W Y F I 99 WeHH fThe 1 39 9
A9 BUY BIAT § A Q¥ 99 F Y BT ©
R o9 fIER & garar R ¥ #A9igy
HfceR ¥ fooell A9 S anmar & ar
MY W Wt T g {69 a7 @I,
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59 FAT BT MUY BIST €7 I8 dP b SN
HAIGY 40-50 ¥UY fIBIET 4R AWGY HIA &
fav fQER & amdr 8, SS9 Y e sfeaR W
feeell oM ¥ 30 TUY A™FH T HIAT S
AT IR I3 4 39 g9iC | AR ST gs
gl B9 | HF MUY I8 SHIg 8l off fF ey
$9 A8 PI I9IC T919 ¥ B Tgd BRI | gal
TE BT A1 919 7, I 8, IE A AW I
AMY FHY Fhd & dAfPd 39 I9ic § AP
FIRTeN 8% §1 SUAHTE HBISY AT AT A
HA SN &1 919 § 39 g9l UX MBI HRAT
A fF T AT b T8d 39 FIIC Bl
TRIAHR fHar & wife o g9 § fUs
I #AY Sft 7 91 wfeHT far or- 39 95T &
FAR IR T S FEH & TR R — MR S ¥
goie # 91d Idi off B f sHBHT e ey
9a goic A T8 fear 31§ s 9@ gaE
=1g 6 gd Yot w3 off 7 faers araard St |
31 TS Bl S IS FW H 3R 30 JATS Bl
dAId |HT W PIAS W e, I,
RS v 90t X @19 & wdeu & foy
HR fBAT arl IR FT=R 1996-A1I4T F3Y
HEIY, U8 e arud @A ¥, g1 sfErR
freTa®y Td a9 @, dderr fhar, Rrerwrd
fpar = waey, 4f smudr @ smudr o
I 9gd f<eT Rl g1 9gd a¥s & Awell §
MU AEAT a1 &, a8 Ff UF e Ay A
2, TR @1 981 § sAfIY § a9 e A1l §
5 A $E T B qaAd, qd v HA &
qaTE S BT JET & 39y S o dfieHe
foar....

I (sft ferer FAR): MU A B

sft X9 Wed: gAY O 98 § | swfv 1
FHfacHe fHar,s 1d ST $El, 9 q BH
SH A Q1 BIIGI fRE MeR U=, MY S7<
AE | 9 & % AR sene feaen sufera
21 ATl & q1], I 1947 & 91 ;TS ddb I
SATh & AN A S HIAAT I Idlell, Warigy,
BRI, AEHT BT O1d ¥, ST ¥ T8] QT
g1 ST Mg | I arell TN MEH! ol ) &
fPaR I8 8, 98 39 AP I BT RrpR
g T 3y Wd 59 919 Bl YW IV A qAH
AHT 8, 1 D g1 AfPT SqHI 8l i
TE Bl oS UP a9y & fyF ' TAT B, Bl
SEHT AFITAE T8 g1 89 UE SMUT HIAT
arEd & [ S9% 918 S wfiedc fhar foy
SITH=Y | 9ERY 9% S BIct XA o189 ®,
ITBI
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AT BT BN AT T STP! BBl BIs
=9l T8l Bl 59 P U BT TSR A AT B

9T W BER BIe AE R # end €,
feg=arT # afd ©, el # sarst & foy amd
gl S99 fIv ve BIer A1 ¥ &1 T b
STEE @ JBR & ANER) 9% & Bl argd
P g1 AT § gEIdl & SHBT W YT HEY
1o 981 fpar & wafra 396 IR § wfacde
fUwel goic 4 gon &1 I a8 ¥ fhuais |
Tt 9% &1 Nt Bl BIs 997 N8R & IR
# 98 g8 €1 oMUY R IU F I F 941 T,
el a7 AfFT QR @ St R s
2,fa8R & arven o1 w1 BR gar €2 /&1
MY I8 I B PUT B 6 $9 A8 F N
BT 87

AT 73 SN NER A UH A ST "EHAET
TFIIH I § 3% 1984 # 98 WM FAT YH
gl 39 HEMSl Taud H SIS} A9gR &l
ITAT HRA & 3R IT AW B SEH Sl gaen
Bl ® SHB! AT 98d% oA 81 9 Ml &
fed # 96 T & 957 B FURYA & Afp
SEERIERNEISIEE FSSIEENCHISRERSS |
R2 & | I BIs ASIGR AWGY B ATA®R A
a1 R A A1 el | Q8RR b iR gaar
2 1 SYBT WHTT Xl U ATAT P 99T & BT
forar ST 8, 99 oW fede & I'A gY A
e # s {9 fewe 98 aaar 8, 9% uw
fewe vEa § IR SHBT fehe dAHY & HEl
ST ® 5 89 enudt fowe WA § SR 9@
fewa ag H 31 Srar 7, F @ oAd ® 6
Y BTH HIP o X8 T 3R ISP ART J471 T3
forn < &, 9 s W feeell, doid,
BRATON § AR FHH B A & 3R I8 37T
R Gl g1 diedn 81 79 e« 4§ 991gr aran
RIS STRT AT far o 9 S 2 |
7 gg 39 89 § A3 31 © f|d 7eigr aran
Bl 81 T8 U= fI9 & T B qgveqr T8 8l
gl o9 TSI BIEER | A Tt & dF 9990
P g N & fore o= 16t & A7 § 99 7€
BIaT 81 § SAe1 @rsan g fb w9 HaT &
T R § 99 {5 ME g9-93 SR uv
JHAN &7 R AR Bl 59 I A FATIT STl
2, AOIGRI &b 1Y FAT AT 8l X8 87 $H WX
TH TRIRAT 9 QI S

AT H3 ARG A F iR ot anug HRA
=gl g & faer Ryt g1+ 9% 781 21 93
I T3 A fpen Mex and, feeasis & ff ena
IERIE
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1S ot 9 B 8, o ff wisat Tt &
39 MfeAT B I TS FATAT ST ® 919
g A feen Mex o &k ff fer 2
FHfeER Y ded o qEray ¥ 1 98 9 4%
Udh HEHel yaand & faeelt & forg e ®
AR UP pficd vFnw geHr ot [{ErR @t
IS & a8 & {7 el 81 w9y #37 oft
§ aruel garT arear g f6 3246 ©1SA
SR -HICER UaIUH U ay 4§ 111 A
faerv & gadt 81 ¥ 318 Udh R&Brs g1 3maa
YT goic | $e ¥ & 80 99T uraqd @
T G| I8 W1 AR -BICBR TaRIvd
g¥ ¥ 11 A8 fAew ¥ 9o § w1 3y
DT Y UR TATIN? 59 ST BT BICER
JdE BT g9 Ugal Bl ¢ lfbd I8 a7 4
12 991, 10 991 & g8l g8l BT 781 yga gl
R I FHT UTAT B? B9 SIS & MY
feai §  of9RT YE ¥ &R ond fy=i 7 yarer
REA 1 9 WS &b &l & greda aga @
g s iU d amud arug $RA1 985 g P
MY XA DI S H FIR BIFATI

AT HA S 39w XA MISAT BY g
21 9T MY I8 FATH DI HUT B [F ATq
TR fe=t o1 off ggrar 82 v e W)
g3-93 AT B TAT ¥, I e Bl
T &, TIIRAT BT I § 89 o0 fosd
a1 A gerd 7, aardpiad S| dgrd
Afr 19 I% 79gR, M9 Fddl 8 98 S«
Y 9 e 2o ot misAi 9318 7, SR IS
18-18 fo=&l ® & T MU ISP TSTHR 9-9
el @ M 9918 B S9H MUy f¥&i o
W@ T8 9918 7, MY+ AT BT 9317
guY srgfaer Al ® I & & A
w1 oAl g8 Fgfaen g 7GRl Bl, 3y
FIfal @) S X § YA BR V@ & IR
qIas gs 8§l sdfay § wEAE 635
AEIGY ¥ 39 U &9 4 & foy fAaeq
H& 5 T8 &9 Al fear sme fraw
JTA TR A 99 AP

Ay, fUsel q) ft §9 anuw fFar o fo
ST BIC AR 8, ool 99 drefl, g9 99+
qrell, B 99 qTeAT F AT T J AEX P ol
e geTery € 1 93-S WER © 98 I ©
3% forT Xl S H BIS AT W dS¥ fean
q AT b BRY G BrH fqare 8 o 8,
gy 8 AT 81 GYY BT BT 99 Sl B,
A & g g & s & ) st
WM 8 St 8, ¥ B AhT s ©,
GG
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B STt ® SR XeT BT It oI 81 ofTdT &
HES TP BIC W BRI & 998 F | I TI9
9 Aeofl 999 & oIy, Al 999 & foIg
3R g¥ 997 & Y S1ar 8 IFd Ay R
g fe 78 AMAN? F HA wEIGy 9 I§
AT HIAT =g & VA Yamfsai S
e gegrery off o | St & 99
ggd 93l G A TG ATSH AT WA B
Y13y Feoll 999 $ U 1 & S99 firw
ey Sfad wawen &) K19 98 g arE
NESKESGICaEED

HBITY, § TP MR ATUE HA1 918 § &
HEER | AP S AT, MY IAD! GH BY
fear s 99T < H A1 85-86 HIAAT §oI9
g9 U g1 YT SIS 919 9gd 98 B
i 989 IFR - arell mieat g g, a8
g9 AT T 9 F Ay &R Y@l & o
HfEER T S Ah! AS AT $P, g3 Siofd
qS B AT B MY qIfd a8 & Af¥Dl
Bl AR e AP | 981 UR YAd R gDl
21 HEIRY, W1 AgRIY § % 39 5718 R DIy
BIRETAT AT GIell STY Arfs gt d=r |
ASIGRl BT S AT fAeell, domd siiR
gRIT & fory 81 Y81 § 98 6 dd A%
Jq1er & 981 9X §9 AT BT S YO BT B
I8 N TP qF|
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B A I8 B8 G [$ sAN 7 4l JURBRE
e & 99 89 w9 | A1 S 1 A7 99
ME BT A9 WO SII=I YHRIUE < Y oI
& I & forg w9 e &R A9IgR w9 | I8
$T 96 & IR fag ff ifcre o9R S 3 1
T e & g w9 done, sRIm sk
et # & & forg <R 37 2

Ya w38t (st Afoe gwe): arh ey
fAER A Al & &9 98 <7 AEd g1 'R @
AR HIZIT HIAT I8, [ER 4 &9 &7 9 fFa
MY IE A8 82 BHR AW &I 918% Add &
forT ST yedn 2, any arsd & fb a8 fRufy |9
o sRPIRIB ?

#t 99 wea: § arsar g 6 QR 4
S @Y B el $9F ararar 77 a7 ff HET ®
b el s # Ao1gRl & fg are & o @ ey
¢ aIf 51 & farg I 9 81 s 4
el oS o1 RIEa! arue g A1 § SHH! g
g1 f3@n Sy SR S 989X 111 UHS 9 ©
IFH BIs RGN @ifedyl (I8R & d97g30 A
safh € dAfeT 39 swefd & gwHa
B THIT g1 S QS AfRd g, S e 9%
gl 1 g% ©, g4 N #AAI S S 9w By
g, MY IFPI YT I IIY 1 IB1 98 I91 BIH
BT 48R &1 ASgR 9181 1 S argdm 2l
Mg W A1 f[98R b MR M9 W A1 f[FER @I

U &A1Y H UH 919 AR HBAT A8 B
gaiR R ¥ 19 & fIu gas e
yedar & fag @I W ¢F T8 8 o fF
feeraeist, sivRan, gftran, siesr, armayR
& I TR MR @RI 31 A S Bl

qSIGR gT8R A8 ST A1edl §1 39 W A1 [HER
F T 3R Ty B8R $1 &5 WH 21 39 &1 Bl
MY Y1 BR ST 799 8RBT A91gR A
AT H T 1Y AP [T B S 89 YR T
B I BII B, N A B 9@ PR T,

AT U& UIRe UH=IR ¢ F g8 BICeR I

YASHIHROT BT 91 B 8 3R 9 Hed & [P

UeHl —gIYR & g gl ey fad
MH SMEHl (T b AT H A A
HASIGRI B g1 WA DI @A g TP TS
Tl § S9H I @Y o4 forg wrw g
et 81 safare &% omuE ® f5 < "'
TRIYE  gddl ¥ el ¥ wfear @ik
HfeER & foeel & 19, S9F ararar Wt Uh
¢ g A1y S 7OgR & 2 H @ &R
IuH OR ¥« 9=~ & frg 811 saa miy
JUIBIRE B 3R TF =g Jfai & avraw
& 8 arfe weigr ik 189 aneH iy g8
AEATT B IF b R forv ff ST & O
IER B Ml g N a9 IR B
JURBIS 3R rorer= eIt &1 AT T 7
fo #3 <t 79IgRl & fag @ s g
TRIIG ) M arelt 29 gorv Raw fasr
BT qOIgR 4l

I8 &1 ASIgR d8i 9 W1YI &9 Al d18d & (&
GSTg @l HOgY 8 3MY, 48R BT AR
4STd 1Y, fI8IR &1 4915 d91e oMY, SR dd
BT AOIGR PR ATQI I§ a4 81 o9 fF g8l
UX SIPIRCHIN AT Y| 3MTd SHENT Bl
ST & o5 3T 39 B9 BT B

IUFUTE HEIGY, 3T H § IT HEd
BY U 91d @A HIAT § % Ig IoIc A
Tl & Ry srgReTeTe 81 arue B @)
g g 21 9l gof & WA BT e wwor
forar g1 safag 9 98 w81 argd € & anv 39
) f5r ¥ gafdar #If7 eiik 9N 997 gy
fBRTY S € B! 3T §AISY, YA B [oracal §
JUR BT R Y ¥ BT AN & IH
JuR ST H X F301 St & g argar g &
ara Ry v M Bl &
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=AM & AT o AfRITl sfesr Ry
MR AFTYR fSTell SHE IS H FFH 371
JYTR Bl APS BT AT 99 SUTST [958R |
g1 Y81 2| 981 UR $9h] STe USid I Sarel g
e gl % ey g8f & fav giadiceg @
e B T AR T8 g= S AN BT LN
B I & SUBT I <IRTYI orerstt | 98f ux
IMYOT & &1 & SHBT AP IR ATeneli | asi
U YY1 B TE18T §, $9 dR H 317 I8AR 74
g1 I8 R TN B AP AIRIYI R [{ER &
At o1 A1l <9 & A= 9 § Srewm
Y8R ATATHTSA B ST | XSl J MY SFBT S
gfaegmd ward B ddHd g8 g PIUI
3R T BN a1 fdER @b HOIgR 918} Ag
SEAT 39 B8R BT FHIA I gRT <
2@ 6 [{eR o o owfd 8 a8 fea= 2 &l
fER &9 M HIAT Tl ST HEISY,
MU I drdw b1 JaAx f&an, sEF foy
AIHT g=gare |

SHRI J. CHITHARANIJAN (Kerala): Mr. Vice
Chairman, Sir, at the outset, I would like to say
that I appreciate the step taken by the hon.'Railway
Minister in presenting the Status Paper on Indian
Railways. That Paper gives us an opportunity to
understand the exact condition of the Indian
Railways at the moment. Firstly, there is a
mismatch between the development of the railways
and the economic development. As all of us know,
in the matter of economic development, our
average growth during the eight Five Year Plans is
only a meagre percentage. Even then, the
development of the railways could not keep up with
whatever development we have got in the economy.
And certain other things which have been pointed
out are very alarming things. For example, in the
matter of track renewal, what is happening? The
arrears or the backlog in the matter of track renewal
has increased towards the end of the Eighth Five
Year Plan from what it was in the beginning of the
Plan. If it goes on like this, naturally the condition
will deteriorate much more. It will affect the safety
of the passengers.

It will create so many situations where
accidents will take place. Then another thing that I
have to say is about development. Sir, the Minister
had pointed out that the share of the contribution
from the exchequer to the capital of the railways,
that is, year after year it is being reduced. That is
one point he has stated in the Status Paper. Sir, of
course, this
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trend will have to be reversed. Firstly, in order
to meet the social obligations it is said that the
Indian Railways at present is incurring a loss
to the tune of about Rs. 1,800 crores. While
meeting those social obligations, whatever
losses are being incurred that will have to be
compensated by the Government from the
general exchequer. Besides that, in order to
strengthen the economic position of the
Railways, adequate funds will have to be
given to the Railways from the exchequer.
Therefore, I am in full agreement with that
and the Government will have to consider
that. Unfortunately, even though the Minister
had stated all this he could not come forward
with a programme to correct these imbalances
and to correct these deficiencies in the system
of Indian Railways. Sir, one of the
deficiencies is the imbalance in the
development of the Railways. So, my
colleagues from the North-Eastern States were
all along repeating their complaints about the
lack of development of Railways in their
areas. They are very legitimate in raising
those complaints. In the same way from
several other areas also, people are
complaining about the lack of attention to the
backward areas. Sir, I am coming from
Kerala. As regards Kerala, all alo' whichever
may be the Governments that v in power at
the Centre, we were compla that we were not
being given a pr, reasonable treatment in the
matte i of development of Railways. While
public sector undertakings were being
established, in those days when we had
demanded that certain :iits would have to be
started or located in Ki. ala then what we were
told was that when you are not having
Railways, then how can you have industries?
When we asked for Railways, then we were
being told "You don't have industries, then
why should you have Railways?" All along
we were being neglected and we were
complaining about it. Now, I shall tell you onr
or two instances. For example, electrification
from Erode to Cochin Harbour Terminus.
That is an on-going project which had been
there for more than 10 years and even this
year what is being provided is only Rs.
20,40,00,000. But if Rs. 8,64,00,000 could be
additionally provided, then in that case this
project could be completed within one year.
Yet, a residue is being left. In the same case,
take for example.
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the doubling of railway line from Kollam to
Trivandrum. That project is also an on-going
programme which is continuing for the last ten
years.

Now, if Rs. 11.43 crores more is alloted,
then that could be completed this year. Within
the next one year it could be completed. But
again a balance is left.

Coming to the doubling of the line from
Mangalapuram to Shoranur, the hon. Railway
Minister has stated in his Budget speech that
the commissioning of the Konkan Railway will
benefit-Kerala very much because the distance
between Kerala and Bombay or between Kerala
and Delhi will be very much reduced, and the
travel time will also be reduced. It is all right
theoretically. But in practice the situation is that
from Mangalapuram to Shoranur there is no
double line. Before the Konkan Railway was
commissioned, the railway line from
Mangalapuram to Shoranur had already become
saturated, even more than saturated. Therefore,
when new trains come by that, the whole traffic
is dislocated”And it is not only the rail traffic,
as has been pointed out by another colleague
here, there are eleven or so level crossings
through which a lot of buses are crossing. Now,
because of the starting of the Konkan Railway,
some more trains are coming and what is
happening is that every level crossing is being
closed for at least forty times a day. Suppose, a
level crossing is closed for ten minutes, then
on an average it comes to about 400 minutes in
a day. Therefore, the rail traffic is dislocated
not only in that portion, but because of that the
traffic from Shoranur to Trivandrum is also
being dislocated. It so happened because the
doubling of this line was not taken up and the
construction was not completed by the time the
Konkan Railway was commissioned. Anyhow,
that happened. Now, my request is that we
should have a plan. The Railway Ministry
should have a plan to complete the doubling of
this line within a period of two years. The work
should be completed in two years. Sufficient
funds to enable the completion of this work
within two years will have to be provided.

Another thing is about one Kuttipuram-
Guruvayur line. In fact, from Trichur to
Guruvayur the line has already come into
existence and the trains are running. But from

[RAJYA SABHA]

(General), 1998-99 296

Kuttipuram to Guruvayur, the link is not being
established. A new line is to be started. In that
case, there will be a relief in the other railway
line also. The total amount required is only
Rs. 30 crores. And that project was taken up
long ago. But sufficient amount has not been
provided for this.

I come to the starting of new lines. It was
agreed to start one line from Angamali to
Sabarimala. Sabarimala, as you all know, is a
pilgrim centre which attracts pilgrims from all
over India. It goes through certain undeveloped
areas. If a railway line is started, it will be
beneficial to the pilgrims and it will also
facilitate the economic development of this
whole area.

My request is that work should be started
this year itself. Some adequate amount will have
to be provided for that.

There is another thing with regard to gauge
conversion. In Kerala, say, during the last
several years when the gauge conversion was
being undertaken in several places in the whole
of India, we were being neglected in that matter
also. Say from Kollam to Madurai or Virud
Nagar, there is a metre-gauge line which is in
existence for more than 100 years. It was started
at the time of the Britishers. That line has
become a bottleneck. All the other lines are
either broadgauge or have been converted into
broad-gauge. This alone is a metre-gauge. It
has become a big bottleneck for transportation
from Tamil Nadu to Kerala or from Kerala to
Tamil Nadu. Therefore, the survey for
conversion of that line should also be
undertaken. That is another suggestion which
I would like to make.

As far as renewal of tracks is concerned,
even talking about renewal of tracks, if I
remember what I have read in the past is
correct, tens of thousands of bridges and
culverts in the railways are overaged. If they
continue naturally there may be a possibility
of occurrence of very serious accidents.
Therefore, the whole question of renewal of
tracks should be considered. Starting of new
railway lines and attending to problems of the
under developed areas or neglected areas will
have to be given priority. My suggeston is that
the Ministry should have a plan, say, within
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the next five years there will be a substantial
progress in correcting all these deficiencies.
Say, for example, in the matter of under-
developed areas or neglected areas they will
be given proper attention during the next five
years and they will be brought at par with other
areas. In the same way, in the matter of renewal
of tracks, attempts will have to be made to
reduce the backlog/arrears. In the same way, .
there shall be a plan to complete all those
things within five years or, say, 7—8 years.
But, there should be a plan for that.
Unfortunately, I am not finding it.

Then, I come to passenger fares. Sir, I would
like to say that the ordinary second-class
passengers and II class sleeper-class
passengers should be excluded from the fare
hike. In the same way, the suburban passengers,
the season ticket holders having second-class
tickets and even the AC-3-tier passengers
should also be relieved of the burden of fare
hike. I request, through you. Sir, the Railway
Minister to consider the suggestion that I have
made and the proposals I have made. I hope...

SHRI PRANAB MUKHERJEE (West
Bengal): Mr. Nitish Kumar will accept all your
suggestions and implement them.

SHRI J. CHITHARANJAN: No, no. He may

not accept all the suggestions, but I think he

will take a more reasonable stand. With these
words, I conclude. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI JOHN F. i
FERNANDES): Now I think I should take the
sense of the House as I have got three more
speakers here. Should we continue beyond six
because there is a Business of laying of Papers
on the Table of the House by the Finance
Minister?

SOME HON. MEMBERS: No, no.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Virendra Kataria, would
you like to speak today or would you like to
start tomorrow? ...{Interruptions)... Okay. Mr.
Kataria, please speak for five minutes. We will

adjourn at 6 o'clock. Then you can resume
tomorrow.
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THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Kataria, you can continue
the debate tomorrow. Now, I call upon the
Finance Minister to lay a Paper on the Table of
the House. (Interruptions) Before that I have
the name of Shri Pranab Mukherjee; he has
given a notice. He want to intervene on this
matter.

SHRI PRANAB MUKHERIJEE. Mr.
Minister, would you take your seat so that I
can speak?

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): You want to intervene on the
same matter?

SHRI PRANAB MUKHERIEE: It is in
connection with that only, Paper to be Laid on
the Table. It is a notification. Excise Duty
notification No. 15/98 dated 3rd June 1998
seeking to reduce excise duty from 35% ad
volorem to 32% ad valorem on goods
commonly known as petrol, falling under sub-
heading.... I do not know whether you have
circulated an explanatory memorandum
together with the notification. I have not got
the explanatory memorandum and that is why
this question arises. If I had got that, perhaps, I
would have understood it. On 1st June, while
presenting the Budget, the Finance Minister
introduced a series of changes in the rates of
taxes and duties. So far as our system is
concerned, the Finance Bill is the only Bill
which becomes operational immediately with
its introduction and its operationalisation is
institutionalised through a series of notifications
which would be issued. The Finance Minister
also mentioned in paragraph 179 of his
statement that copies of the notification giving
effect to the above changes in customs and
excise duties will be laid on the Table of the
House in due course. Therefore, this is the
scheme of things and in that context what I
would like to know is, what is the effect of the
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rate of excise duty on petroleum products from
the 1 st of June till the date when you are having
a revised notification reducing it from 35% to
32%? Can I assume that from 1 st June, after
the presentation of the Budget, the rate of duty
of petroleum ad valorem of 35% which you had
decided and you are fully competent will come
down? There is no denial to the right to reduce
it to 32% ad valorem when you are placing
this notification on the Table of the House.

You have decided it and there is no denying
the fact that the Government has a right to
reduce it, as you are reducing it to 32 per cent
from today by placing this notification on the
Table of this House. I would like to know
whether my contention is right. Secondly, if it
is not so and that it should have been 32 per
cent ad valorem because of certain
communication gap which we are hearing of
that certain things have taken place, then how
are you going to tackle it because I am afraid
this may lead to a series of litigation? Therefore,
firstly, please explain as to what is the
contention and as to what is the connotation of
this notification, and what would be the
implications of this notification, and what
would happen between the presentation of the
Budget on Ist June and the placing of this
notification? If you say, "Yes, there were two
rates of duties and one was that from 7.00 P.M.
on 1st June till the placing of this notification
there was 35% ad valorem duty, 1 can
understand it. I have no problem. If your
contention is that you have changed the rates
of duty, then this notification becomes
infructuous. What is the exact position? Please
explain this thing to me.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mrs. Sinha, do you also want
to speak on the same issue? ...(Interruptions)...
Please be brief so that the Minister can respond
to the queries raised. ...(Interruptions)...

SHRIMATI KAMLA SINHA (Bihar): Sir, I
would like to know whether the Supplementary
List of Business was discussed with the Chair
because this was not circulated to us
beforehand. ...(Interruptions)...the Finance
Minister declared in his Budget Speech that
petrol prices would be hiked by one rupee per
litre and accordingly excise duty would be
lowered.
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He said that it would be effective from the
midnight of 2nd June. Today is 3rd June and
we have had another Supplementary List of
Business and the Minister of Finance is going
to say something. So, what is happening? One
day the Finance Minister comes and says
something and the next the MOS comes and
says something else. Can they not say the same
thing on the same day? Why should there be
any confusion? I support the contention of
Pranabda that this should not be done.
...(Interruptions)..

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): As far as Business of the House
is concerned, it is decided by the Chairman and
the Deputy Chairman. ...(Interruptions)... Mr.
Jibon Roy, are you also going to speak on the
same issue? ...(Interruptions).... Please be brief.
...(Interruptions)...

SHRI JIBON ROY: Sir, the Minister should
not be allowed to place this notification on the
Table of the House. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): They are seeking clarifications.
...(Interruptions)... Please continue.

SHRI JIBON ROY: The first reason for my
saying so is that the notice has been given just
now. Secondly, the explanatory memorandum
has not been circulated. Thirdly, probably it
has encroached upon the privilege of the House
because the Finance Bill was introduced by the
Finance Minister on 1st June. So, it is the
property of the House as it is of the Government.
When it has been introduced in the House, how
can the Ministry make any changes in it without
the permission of the House? Fourthly, we
discussed this matter during the last two days
because something wrong has been done by the
dealers of petrol pumps and the Ministry of
Petroleum. Now, it seems that something is
spoken by the Finance Minister and something
else is written in the detailed explanation. It
was written as 35 per cent. If the increase is
only of one rupee, it comes to about 32 per
cent. Now this change. ...(Interruptions)...

SHRI TRILOKI NATH CHATURVEDI
(Uttar Pradesh): That duty was additional.
...(Interruptions)...

SHRI JOBON ROY: Whatever may be.
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THE VICE-CHAIRMAN (SHRI JOHN E
FERNANDES): Re. 1 was the Cess...
(Interruptions)...

SHRI JIBON ROY: Sir, the change is made
in the Finance Bill by the Ministry. They cannot
do it. Now, it is the property of the House and
the hon. Finance Minister should move before
the House for the change but not the Ministry.
This is my submission. That is why, I think,
the Minister should not be allowed to lay the
paper today. Let him come tomorrow.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Minister, can you give
explanation to this? Afterwards, you can lay it
on the Table of the House...(Interrutpions)...
Then, Mr. Minister, you can lay it...
(Interruptions)...

SHRI PRANAB MUKHERIJEE: Sir, the
paper is to be laid because it has financial
implications. What I would suggest is, the hon.
Minister should give an explanation because a
couple of legal issues will also come in. I am
not obstructing the laying of the paper on the
Table of the House. If the rate of duty is to be
effected, the Notification must be laid on the
Table of the House. We should not take any
obstructionist approach towards that. With
regard to amendment to the Finance Bill, the
Ministry is absolutely within its right because
this is the only way by which even before the
approval of the Parliament becomes operational
for 75 days, the Parliament has its right to reject
it. But from the moment it is introduced till the
expiry of 75 days, it will remain operational
and in between the Ministry has the right to
make any amendment, if they like. In the past
also we had done it. I am not quarrelling on
that point, but what I am apprehensive of is, no
tax can be levied save and except with the
authoriity of the law passed by the Parliament.
That is a Constitutional provision. Now, you
are making certain changes which are within
your power. But, by making those changes, are
you plugging the loopholes between the
commitments made by the hon. Finance
Minister while presenting the Budget and the
time by which you are bringing this
Notification? Unless these two are tied up
together and explained adequately, there will
be a serious litigation which may block your
revnue. This is my apprehension.
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THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): I think, the notification has
been issued. It is a mere formality to lay it on
the Table of the House by the Minister
...(interruptions)... it is already in operation
because the Notification has already been
issued.
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SHRI PRANAB MUKHERIJEE: I am not
objecting to the laying. There is a difference
between administered price and Excise Duty.
The Notification deals with Excise Duty
...(interruptions)...

PROF. VIJAY KUMAR MALHOTRA: it
can be done even without ...(interruptions)...

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Malhotra, the Minister is
on his legs.

PAPERS LAID ON THE TABLE —Contd.
Notification of he Ministry of Finance

The Minister of State in the Ministry of
Personnel, Public Grievances and Persions
(Shri R. Janaithanam): I lay on the Table, under
sub-section (2) of section 38 of the Central
Excise and Salt Act, 1944, a copy (in English
and Hindi) of the Ministry of Finance
(Department of Revenue) Notification No. 15/
98-Central Excise, dated the 3rd June, 1998,
seeking to reduce excise duty from 35% ad
valorem to 32% ad valorem on goods
commonly known as petrol, falling under sub-
heading Nos. 2710.11, 2710.12, 2710.13 and
2710.19 of the Central Excise Tariff, together
with explanatory memorandum thereon.

Secondly, I thank Pranabji for allowing me
to lay the paper on the Table of the House. As
has been rightly said by Shri Malhotraji, who



